
Demands JUNE 6, 1962 fOT Grants 

DEMAND No. 60-TRIPURA 

"That a sum not exceeding 
Rs. 5,49,86,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Tripura'." 

DEMAND No. 61-LACCADrvE, MINICOY 
AND AMINDIVI IsLANDS 

"That a sum not exceeding 
Rs. 26,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wilI come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Lacca,dive, Minicoy 
and Amindivi Islands'." 

DEMAND No. 62-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF HOME 
AFFAIRS 

c.rhd a sum not exceeding 
Rs. 83,50,000 be granted to the 
Pre,ident to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Other Revenue Expen-
diture of the Ministry of Home 
Affairs'." 

DEMAND No. l28--CAPITAL OUTLAY 
0>' THE MINISTRY OF HOME AFFAIRS 

"That a sum not exceeding 
fu. 83,21,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
whieh will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect Of 'Capital Outlay of the 
Ministry of Home Affairs'." 

MINISTRY OF LABOUR AND EMPLOYMENT 

Mr. Speaker: The House will now 
take up discussion and voting on the 

Demands for Grants under the con-
trol of the Ministry of Labour and 
Employment. 

DEMAND No. 69-MINISTRY OF LABOUR 
AND EMPLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 20,80,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Ministry of Labour and 
Employment'." 

DEMAND No. 70-CHIEF INSPECTOR OF 
MINES 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 18,32,000 be granted to the 
President to complete the sum 
necessary to defray thE' charges 
which wilI come in course of 
payment. during the year ending 
the 31st day of March, 1963, in 
respect of 'Chid Inspector of 
Mines'." 

DEMAND No 71-LABOUR AND 
EMPLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 6,40,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Labour and Employ-
ment'." 

DEMAND No. 72-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LAB-
OUR AND EMPLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
R<. 81,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
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which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
respect of 'Other Revenue Ex-
penditure of the Ministry of Lab-
our and Employment'." 

DEMAND No. 132-CAPITAL OUTLAY OF 
THE MINISTRY OF LABOUR AND 
EMPLOYMENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 1,06,000 be granted to the 
Presiden.t to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1963, in 
rE'spect of 'Capital Outlay of the 
Ministry Of Labour and Employ-
ment'." 

Hon. Members who are desirous of 
moving cut motions may hand over at 
the Table within fifteen minutes the 
numbers of the selected cut motions 
which they wish to move. 

The Mini~ter of Planning and 
Labour and Employment (Shri 
Nanda>: Mr. Speaker, Sir, may I, 
with your permISSIOn, say a few 
words to initiate the discussion on the 
Demands of the Ministry of Labour 
and Employment? My purpose in 
doing so is that in a very brief com-
pass I should provide some back-
ground and some basis for a consi-
deration of the pOlicy of the Ministry 
and its activities in some of their 
major aspects. Of course, the House 
will examine and assess that policy 
and the performance of the Ministry. 

So far as the policy is concerned, I 
do not lay any exclusive claim to it, 
because labour pOlicy is a product of 
tripartite deliberations; and in all its 
essentials it belongs to the partici-
pants with whose help, the policy has 
been evolving from year to year. But, 
80 far as the record of performance is 
concerned, in all humility, I would 
venture to say that the record of per-
formance durini the year under 
review does yield a certain measure 

Of satisfaction. I do not claim that 
it is so in all fields, but in many fields 
of the activities of this Ministry, that 
is so. 

The primary aim of the labour 
policy and its administration would 
be, in the first place, to establish 
industrial peace in the country, and 
no less important than that is t() 
ensure that there is a continuous 
amelioration in the lot of the workers. 
It has also to ,be ensured that industry 
and economy progress and grow. 
And what is a matter of common 
interest and is linked with all these 
things is to see that fuller employ-
ment is made available in the country 
from year to year. 

I have not stated these things in 
any order of priority or preference. I 
would first take up the question of 
industrial peace. We have made 
advance in the course of the last year, 
and during several years previously, 
In all these directions. But during 
the period int.ervening since the time 
of the last debate, I believe that pro-
gress has occurred in all those direc-
tions, to a substantial extent. 

With regard to the question of 
industrial relations, I shall first take 
up the recent experience. During the 
year 1961, the time lost due to strikes 
and lock-outs, which has been stated 
in the annual r<'port of the Ministry 
which is in the hands of hon. Mem-
bers, was 48' 5 lakhs man-days. But 
when we take the series for the 
earlier years, the comparable figure 
is 42 lakhs man-days. During the 
previous year, that is, during the year 
1960, the time lost owing to such 
stoppages was 65' 15 lakhs man-days. 
But allowance has to be made for the· 
special feature of that year, namely 
the strike of the Central Government 
employees, and some other strikes 
which synchronised with it. which 
cost us about 13 lakhs man-days. So, 
the rest was 52 lakhs msn-tJays. 
Between these two figures, we notice 
an improvement of 10 lakhs man-
days, which is about 19 per cent. If 
we take the peak perioo, that is, 1958 •. 
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this improvement will be to the 
extent of 46 per cent. This is not 
.uniform for all industries. 

In the case Of coal mining, this 
improvement has been continuous, 
and has been very remarkable. So 
far as the year 1961 is concerned, the 
largest share of the benefit goes to 
manufacturing industries which had 
not done particularly well in the 
earlier years in this respect. The 
reduction is to the extent of 20 per 
.cent as compared to the previous year. 

At this stage, I would also like to 
refer to some other important 
features of the situation in respect of 
industrial relations during this parti-
·cular year. The machinery of indus-
trial relations has been working 
somewhat better. There are one or 
two aspects of it to Which I would 
like to invite the attention of the 
House, and these are in regard to 
various matters which come up before 
this machinery, the disputes which 
are handled by it, the complaint 
which has been there for years 
that these matters get delayed and on 
that account the workers arc subject-
ed to a lot Of hardship and incon-
venience, etc. 

So far as disposal of these cases is 
concerned, owing to a number of 
reforms introduced, improvements in 
procedures which have occurred, dis-
posal within two months is now to 
the extent Of 95 per cent as against 
71 per cent in the previous year. Of 
course, it is very much better if we 
take the earlier years also. As 
regards matters finally settled through 
conciliation and mediation last year, 
the figure is 82 per cent as compared 
to 75 per cent in 1960 and 57 per cent 
in 1959-60. Vigorous action is being 
taken to detect irregularities, and 
wherever it becomes necessary, pro-
secutions are launched. The number 
has increased in a very large measure, 
2,299 prosecutions in the course of 
.1961 as against 188 in 1960. Similarly, 

the number Of claims filed in the 
course of the period is 404 compared 
to 100 in the previous year. 

There was one particular feature of 
the year which, I think, should be a 
matter of gratification to all of us, to 
me certainly. That is about this very 
vexed question of the abolition of the 
contract system. There was a court 
of inquiry and a settlement has 
been reached. The decision 
is in terms of the agreement between 
the parties. It is a very heartening 
thing. I hope that this practice will 
extend to other matters also where 
differences have not been resolved so 
far. 

I may also mention about a recent 
conference with regard to the coal 
mining industry. We were receiving 
reports of a situation prevailing in 
that area which could not by any 
means be considered quite peaceful. 
There were' violations of law, the 
problem Of law and order arose, and 
there were stoppages also. This con-
ference examined in a very dispas-
sionate way the situation in the coal 
industry and reached very significant 
decisions. We have ali come to this 
understanding that the parties con-
cerned will take steps to rectify all 
ieficiences, remove the defects, lapses, 
and failings On all sides in the course 
of six months, earlier, as early as 
possible, and will bring about a nor. 
mal situation in that area. Let them 
know that if that docs not happen. we 
will have to take a much graver view 
Of the situation and a high-power 
commission will be appointed so that 
we may be able to explose, probe into 
the situation more fully, and then 
some more action might follow from 
that. But I feel very confident that 
that stage is not going to be reached. 

In the same period, extension of 
the code of discipline to other indus-
tries, areas of employment, has pro-
gressed satisfactorily. I might men-
tion that although during this year, 
1961, there were 42 lakh man daY' 
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1035 in stoppages, it is the lowest D.t'I 
record for several years. But it i~ 
not an isolated occurrence. It is nOI 
Something sporadic. ,])here is a trend 
which has been noticed over a period 
Of 3-4 years. I should think it 
started in the middle of 1958. That 
coincided with the introduction of the 
~ode of discipline. In that year, 1958. 
the loss was 78 lakh man days, in tht! 
first half 47 lakhs and in the second 
half 31 lakhs. The factor may also 
be taken into consideration that just 
before that year, for several years 
there was a rising curve of industrial 
unrest. Incidence Of stoppages was 
increasing over a period Of threp 
years or so. That has some signific-
ance to the declint' later on. These 
-figures dO not take into account the 
incre3se in employment which has 
occurrt'd in the same period-it may 
be Of the order of about 8 per cent. 

Now, no single factor has led to 
this very good outcome. We can 
-certainly consider that the introduc .. 
tion of the code Of discipline has an 
important bearing on it, directly and 
indirectly, in creating a kind of mort! 
'Congenial climate and environment 
for industrial relatiOn<. There are 
other factors also, and I think thl" 
Wage Boards have had their own 
'shart' in it, because they have taken 
up one after the other of the impor 
tan1. industries and resolved for thll 
time being, for a period, the most 
important question concerning 
'Workers, the question of wages. 

I dealt with the year and the trend. 
-so far as man days lost are concerned. 
But in other respects also, the gencral 
situation in the matter Of industria1 
relations has been improving. There 
is, for example, the question of 
expeditious disposal Of cases before 
~oncilators and others. Here also thP 
trend has improved. In regard 
to enforcement, there is much 
more vigorous enforcement of labour 
laws. Now there are more prosecutions 
1!!tc. References to adjudication havp 
caused a certain amJunt of agitation 
and concern to some Of our friend. 
5115 (Ai) LSD-7. 

who are interested in this aspect. lI' 
the Indian Labour ConfE'rence .t 
Madras, We took a certain decisioD 
that it should not remain a matter at 
uncertainty as to what kind of casell 
could be taken up in adjudication and 
what could not be. So that it dOetr 
not remain only a rna tter of discre-
tion. Some kind of discretion may bP 
inevitable, but largely, a person who 
comes for reference to adjudication 
should know that he would be able to 
justify it and will be able to sPClIrp. it. 
In this matter, the policy has become 
more libcral during these years .. 

One thing which will certainly be 
considered a very satisfactory feature 
is mutual agreement that is becoming 
more and more an import~nt factor, 
and government intervention is 
declining. Things are moving in the 
direction of a more stable situa'.ioll in 
respect Of industrial rclations; possi-
bly the various new pOlicies and new 
factors which have been brought into 
play arc having their effect. Tn the 
course of 1956-61, cases of mutual 
agreement have increased from Hi per 
cent to 29 per ccnt, and government 
intervention declined from 53 per cent 
to 40 per cent. 

16 hrs. 

Very often we hear complaints that 
very good decisions are taken, !aW5 
are p3ssed and policies adoptcd, but 
their implementation lags behind very 
much. To a certain cxtent it is true 
that implemcntation has not always 
been perfect, and I confess that in 
some cases it has been such that it 
causes me also very serious dissatis-
faction and concern, but I believe that 
in several respects, in many fi':!lds, 
impl('mentation has been impruving. 
I would dte the caSe of wage boards 
for example. Even when there 's an 
adjudication award, 100 per cent im-
plementation is very rare btecause 
when large numbers of units are con-
cerned, there are some places where 
it becomes very difficult to secure 
compliance, but the position is that 
wage board recommendations h"ve 
been implemented to the extent of 96 
per cent in the case Of the cotton 
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textile industry, 89 per cent in the 
sugar industry and fully in the 
cement industry. Delays occur, and 
one very great reason or cause for 
that is that matters do not end in 
conciliation. They go to courts and 
litigation is, as everybody knows. a 
very protracted process. To combat 
that, and to improve that position 
somewhat, our central implements-
tion machinery and also the im~le

mentation committees in the States 
have been trying to do whatever is 
possible to see that iitigation is 
reduced. Fiftyone cases pending in 
High Courts have been settled ou~ of 
court through the implf>mentation 
machinery. This may not be a ve:-y 
good number, but it is a very good 
start, I should say, in the course 
of this period to have arrived at this 
measure of success. 

Screening committees have been 
appointed. That is a part of cur 
agreement with the elY\Ployers al~d 
the workers that before a case 
goes, is a Howed to go to court -
because some people might take liP a 
matter which can otherwise be settled 
by other means; they are not of suLh 
importance that they should go to 
courts, but stili they go, that 
ha';; been our experience-the 
screooing committees examine the 
cases. I do not think the success in 
this matter has been of a very high 
order, but the position is that in about 
60 cases the employers and unions were 
dissuaded from filing appeals. In 40 
cases, strikes and other explosive situa-
tions were averted as a result of pre-
ventive action taken by the central 
implementatioo machinery. 

There is one particular matter which 
is always uppermost in the minds of 
trade unionists, which is of very vital 
concern and importance to them, and 
that is the question of recognition of 
trade unions. This is one of the ele-
ments in the code of discipline, and 
this particular concession had a great 
deal to do with the acceptance of the 
code of discipline. Therefore, thp 

workers' unions are certainly entitled. 
to ask how far that part of it has been. 
implemented. The position so far is 
that in 59 cases, recognition of unions 
was secured under the code of disci-
pline. 

I would not be quite justified if I, 
create the impression that alI is well 
in the matter of industrial relations. 
There are deficiencies of which I am 
fully aware. There are blemishes also 
in the picture. We want to make dis-
posal of cases more expeditious still, 
and we are trying to arrange for a· 
review of cases periodically so that 
better:,' ;ults may be secured. 

There is one other aspect of adjudi-
cations, of settlements in courts, which, 
is being brought up again and again 
by both the workers and the employ-
ers. It is the personnel of these tri-
bunals. The demand is always that we 
should haVe serving High Court 
Judges, not retired High Court Jud-
ges, not anybody lower than that rank. 
I would certainly agree with that 
demand and that approach, but the 
difficulty is that we do not have as 
ma\'1y people to serve in that capacity. 
There is one way of getting that result. 
I t is to have fewer cases to go to courts. 
If the number of cases going to court 
is very large, naturally the quality is 
going to be diluted, and there will be 
practical difficulties whiCh it is not 
easy to overcome, and the best way is 
the prevention of it, internal settle-
ment rather than going to courts. 

In this connection I may refer to one' 
thing about which I personally feel 
very sore and disturbed, and that is a 
particular provision in the 
code Of discipline about 
arbitration. Arbitration may not be 
acceptable in all types of cases. There 
may be some types of cases where it 
may be difficult for the employer to 
seek ·arbitration. The distance between 
the two positions is So wide, the inte-
rests are so vital, the stake is sO high. 
Buf the bulk of the cases is not of that 
kind, but I am still not able tD 
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under stand why there is that resist-
ance, a reluctance on the part 
of the employer, because it is 
chielly on the part of the em-
ployers that this difficuly arises. 
This is coming in the way of the gene-
ral improvement in the matter of 
industrial relations and also the quality 
of the decisions if we may say so. This 
provision in the code of discipline is 
being neglected and ignored very 
much. I haVe pleaded with them. 
They do not seem to have much faith 
in it, and I wish to go somewhat deeper 
into this matler. I would like to have 
B kind of enquiry soon into cases aris-
ing in a certaill1 period, say the last 
few months, and have a sample 
enquiry. Then I would like to have 
the malter looked into by a committee 
in which I would like to associate 
Members of Parliament. Let Us see 
whose fault It is, because this is a very 
vital matter. The whOle approach 
should be that instead of trying to beat 
each other, we will try to have harmo-
nious relations and mutual settlements. 
This is coming in the way. That is one 
thing which I would like to bring to 
the notice of the House. 

Grievance procedures also have made 
progress in the various units, but still 
some of them have not yet adopted it. 
There is another approach to it also, 
which may not have a very direct rela-
tionship to this question but which has 
B very large bearing on it, and that is 
certain measures Which, if adopted, 
would create a better atmosphere even 
for the purpose of industrial relations 
and industrial peace. I refer parti-
cularly to the joint management coun-
cils, the very elementary experiment in 
workers' participation, in about 30 
units now I believe. 

Shri Hari Vishnu Kamath: This 
morning We had a question on that. 

Shrl Nanda: We have had seminars 
which have gone into the working of 
these units, we have had evaluation 
periodically Blbout how things are going 
on, what kind of results are being 
secured, and from all the reports, 
practically without exception, it is clear 
that the results are very good. Pro-

duction has improved, productivity has 
gone up, quality of production is bet-
ter, accidents are less, all these things 
are there. These are the reports. I 
am culling from the reports the im-
pression that has been created, and yet 
this difficulty is arising, the number is 
not moving up. 

In this connection, I might refer to a 
mis-conception which has been created 
and assiduously spread about B state-
ment madc by my friend and colleague 
Shri K. C. Reddy that in some place 
he said that theSe are failures and, 
therefore, they are no good. He has 
written to me and has made it clear 
that he did say nothing of that sort. 
He says that he never made a state-
ment that the scheme has not been 
successful and that he is ali in favour 
of implementing the programme of 
workers' participation in manage-
ment. 

The programme of workers' educa-
tion has also something to do with that. 
We have made some headway. I think 
much more could be done with the co-
operation of the employers and the 
workers. 

The loss of man-days of which 
made mention is 42 lakhs. I think it 
is very large still. It means a loss 
of production of about Rs. 16 crores. 
It means that the workers were depriv-
ed of their wages to the extent of 
about Rs. 2 crores. These are very 
rough figures. But, it is not simply 
the number of days lost. The damage 
is very much more than that. Every 
strike that occurs, every stoppage that 
takes place, to my mind, is the con-
summation of some kind of pathologi-
cal condition in the industrial system. 
I have got this in mind that we should 
place before ourselves some kind of a 
target. It will be very difficult to 
think in terms of a target in these mat-
ters. But, why cannot we conceive of 
measures which will help us to bring 
dowtl this time loss to a much lower 
figure? I have got this in my mind 
that in the courSe of the Third Five 
Year Plan, We should, at least, reach 
a stage when the maximum loss does 
not exceed half that figure-about 21 
lakh man-ilavs. And. towards that 
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end, various steps have to be consi-
dered. 

I would like to see in the current 
year that every stoppage that takes 
place is examined in regard to its ori-
gin, its causes etc. so that We can fix 
the responsibility and try to remove 
the factors in the situation. This is one 
side of it. Of course, the positive 
approach regarding improving the 
working of the Works Committees and 
Joint Councils and various other 
things should be thought of. 

I would now take up another ques-
tion which is equally important, the 
scale of remuneration of the workers. 
This is a matter of day to day concern 
to both sides of the industry. There 
are several mis-conceptions about the 
situation. Extreme views are being 
expressed. On the one side, I have 
heard the employers say, in their 
meetings and in various statements 
and pamphlets that the burden 
of wages is excessive, and the 
workers are getting a wage which 
is very much more than they 
deserve, considering the various fac-
tors that they arc urging. 

This is one side of it. They are 
dinning this into our ears day in anri 
day out. On the other side, the re-
presentatives of the workers and their 
sympathisers clamour that the wages 
are too low compared to productivity, 
compared to every other thing, that 
the workers arc being badly exploited 
and grossly under paid. This is their 
complaint. 

We have to find out what the objec-
tive situation is, considering the facts 
and' figures. My own view is that the 
true position does not correspond to 
either 01 the two extremes. Since thi5 
matter has been talked about and 
writtco.1 about in the Press and every-
where. I thought I should give some 
kind of a connected account of It so 
that We might not be talking at eros! 
purposes. 

I wish, first, to take up recent 
developments. When we discussed thl, 
matter last year, we had with us the 

figures for 1959. Now, we have got the 
figures for 1960. And the overall posi_ 
tion is that the money earnilngs rose 
by 4' 5 per cent during that year. The 
consumer price index rose by 2' 6 per 
cent; and, therefore, the net increase 
was 1 per cent. When we take the 
manu~acturing industries, which Is 
being braodly talked about, the in-
crease in money earnings is 8' 5 per 
cent, the consumer price index rose 
2' 6 per cent, and, therefore, the real 
earnings have gone up by 5'4 per cent. 

Shri Nambiar: Compared to the pre-
war standard? 

Shri Nanda: In the course of one 
year. 

Shri Nambiar: Compared to pre-war 
what will be the position? 

Shri Nanda: I shal give the position. 
pre-war. post-war, pre-Plan and after 
that 

Shri Nambiar: Very good, Sir. 

Shri Nanda: Pre-independence, post-
independence, everything. 

Benefit has also been secured by 
large numbers through Wage Boards. 
There were interim awards in the jute 
industry alnd the plantation, which 
raised the wages for jute workers by 
4 to 7 per cent, and for workers in 
tea plantations by 9 to 12 per cent. 
The emoluments of workers in sugar 
itJdustry haVe risen by 25 to 61 per 
cent as 'a result of Wage Board Award. 
In the course of the year, there were 
3400 awards; and, in 'about 40 per cent 
of the cases. the question of wages was 
considered. Thesp. effected an increase 
of about 4 to 36 per cent in some 
industries. This is for the p~rticular 
year. 

When I am dealing with this year, 
this intervening period, I may mention 
the appointment of B Bonus Commis-
sion. I say this for this reason. Possi-
bly, the Members may be aware of it 
that very severe complications arose 
about the appointment of the Chair-
man of the Commission. Those have 
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been happily resolved and the Com-
mission is functioning. Eight Wage 
Boards have been set up So far, cover-
ing about 25 lakh workers. A Steel 
Wage Board was set up recently. A 
Coal Wage Board is in the offing; we 
shall have it soon. 

I shall now come to the question 
which was asked by the han. Member, 
about wage movements over a period. 
Here conflicting interpretations are 
offered; and there is a reason for that. 
The basis which you choose for the 
purpOSe of comparison will determine 
what kind of results you are going to 
get. There are periodical variations 
and the varialions are not uniform in 
the matter of cost of living index and 
in the mattcr of money earnings. 

Take thc year 1939. It is very far 
away; but still it is relevant. In bet-
ween 1939 and 1947 the workers in 
manufacturing industries lost ground 
heavily. Their position, in terms of 
real wages, was 22 per cent worse than 
the pre-war standard. It was not only 
the workers who sufferred; but the 
whole economy sutrerred. 

Shri Nath Pai: Except a very small 
class. 

Shri Nanda: Except a very small 
class who were the black-marketeers, 
the profiteers and that kind of people. 
They benefited at the cost of the rest 
of us. Therefore, the sutrering of the 
bulk of the pcople was more wide-
spread in that period. 

Shri lIari Vishnu Kamath: Who 
aJlowed them to benefit? 

Shri Nanda: We are talking of the 
war years. 

Shri Hari Vishnu Kamath: Even 
then. 

Shrl Nanda: Possibly you were on 
that side, then. 

Shri Harl Vishnu Kamath: No. 1 
was on your side; we were on the 
same side of the freedom struggle. 

Mr. Speaker: Order, order. 

Shrl Nanda: I come to the years 
1947-50, the ears after independence 
and just ·before the First Plan. The 
overall position is that the money earn. 
ings rose by 25 per cent and the cost 
of living index by 16 per cent; and a 
little over II per cent was the net 
gain to the workers. In 1951-55, 
the period roughly corresponding to 
the First Plan the money earnil1gs rose 
by 28 per cent, the cost of living index 
went down by 9 points and therefore 
there was an increase in real earnings 
by 41 per cent. In 1956-60, roughly 
·correspondil1g to the Second Plan, the 
position got reversed. Money earnings 
rOSe by 15 per cent. cost of living index 
went up by 18 per cent and therefore 
real earnings decreased ,by 3 per cent. 
When the prices are going up the 
workers usually suffer: when the 
prices are stable, they gain. The year 
1953 is sometimes takett as he base; it 
was in that year when the pre-war 
situation was restored and the workers 
in the manufacturing industries got the 
level of standard which prevailed be-
fore the war. After that, it has not 
been uniform; in some industries they 
gained much more since 1953 and in 
some they have lost. The real eamings 
in mines increased by 53 per cent in 
1960 over 1953 while in manufacturing 
industries they rose by about 5 per 
cent. 

Wages arc not only thc money paid 
to the worker. There arc what we 
caJl fringe benefits and there has been 
an improvem€ll t in this respect over 
the years. The per capita money 
value of these benefit was 1: 9 per cent 
of the per capita wages in 1951 and in 
1958 it was 6' 5 per cent. I do not 
know whether it has been made known 
that 'a decision has been taken that the 
employees' provident fund rate will be 
increased from 6' 25 per cent to 8 per 
cent in the caSe of four industries 
which were subjected to scrutiny by a 
special committee .... (An Han. Mem-
ber: A decision has been taken?) Yes. 
The rate of employees' contribution in 
the Employee's State Insurance Scheme 
has als'O been raised recently .from I' 25 
to 2'50 per cent in implemented 
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areas. These are just figures and I 
am. sure. the hon. Members will apply 
t~eIr mmds and draw their conclu-
sIOns.. But the assertion that wages 
have Increased to an excessive extent 
IS wrong and to say that they are doing 
well )S not correct. Often the increas-
ed wages of the workers are compared 
wIth those of the agricultural labourer 
or aperson in the rural area or the 
per capital income, and i n r~lation to 
productivity and so on. But the other 
thin~ also is not correct: because pro-
ductIVIty has risrn to a certain extent 
so the whole of it must go to workers. 
That i~ not possible and productivity 
does \Clot increase because of the con-
tribution of the worker only; it also 
increases because of moaernisation 
more investment and other improve-
ments. Therefore, the gains of pro-
ductivity have to be shared by the 
worker, by the community and by the 
industry for larger investments which 
will go for the expansion of the indus-
try. But it is Inot correct also to say 
that the wage rates have gone up be-
yond the output or productivity. The 
information which I have is to the con-
trary. There are two sets of figures: 
an index of a very general kind 
maKing some kind of overal! relation-
ship to output and the number of 
workers; that is one. That gives the 
increase of 34 per cent in 1960 over 
1953. There is another index based on 
the figures from the Census of Manu-
facturing Industries, according to 
which the figure in 1958 was 31 per 
cent higher over 1953. The question 
also arises that. What is the relation-
ship of wages to the cost of produl'-
tion, cost of manufacturing? Is it 
rising? Is the proportion going up? 
It is not so. The proportion of wage 
costs to the toal output, to the cost of 
production has not gone up and that is 
something on which we can congratu-
late the workers. 

The other thing they do is to com-
pare the per capita income in the 
country to that of the worker in an 
industry. The per capita income is 
calculated taking into account all the 
unemployed and under employed in 

the rual as wen as urban areas. To 
compare it with the worker's wage is 
not. correct. Tli.ere is absolutely no 
baSIS fOr comparison if they take the 
per capita income and compare it with 
the wage of the skilled or semi skilled 
worker. 

Shri Nath Pai: That is what you did 
durmg the employees' strike; they com-
pared them with the unemployed and 
the agricultural labourers. You were 
a notable exception, I remember. 

Shri Nanda: I do not think I am an 
exception. The others also, 1 do not 
think, made the comparison in this 
particular way. Of course the per 
capita wages aTe there and you com-
pare the wages of the industrial worker 
with the wage of the blacksmith or a 
carpenter or a mason in the rural area. 
There yOU will find that the minimum 
rates do not differ very much. As I 
look at it .. I believe the labour's con-
tributio!1 is a plus factor in the econo-
my and not a drag 0'l1 it. The increases 
,vhich have been obtained by the 
workers are taken and compared with 
the per capita income' increases. I do 
not think, as I said before, it is very 
fair. It cannot be said that the,\, are 
making an inroad into the economy 
of the country. I have been saying 
that the wages are low and I havE' 
been sharply rebuked in some of the 
commercial magazines for saying that. 
I say it again. When I say that. I 
mean as compared to the needs of the 
workers and the much condemned 
decision of the Indian Labour Confe-
rence about the need-based wage, to 
which I adhere. They have not reach-
ed that standard. Therefore, they are 
low compared to that. How do we 
help the worker then? How are these 
wages to be raised? They cannot just 
be raised like that. The hon. Mem-
bers who cheered me should bear in 
mind what the implications of the 
situation are. There is a strike, they 
bring pressure and get a little more. 
All these excess profits will not give 
!o the w?rkers or to the country much; 
It may gIve a very small rise. If there 
is to be a real improvement, consider-
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able improvement in the standard of 
living of the workers, it has to be 
brought about by greater productivity. 
Therefore, all those things which are 
of bad odour to the trade unions in the 
past, rationalisation, etc. have to be 
viewed in a different light. You can-
not simply sit outside and blame the 
-employer and the industry. They have 
·to co-operate in getting better results 
by increasing productivity. There is 
no other way in which it can be easily 
established. Savings have to accrue in 
'the economy, and in order that moder-
nisation can take place the eqUIpment 
is to be improved for all the workers 
·and it has to be made available to 
them. On the side of workers, much 
better uge has to be made of whatever 
resources are placed a t their disposal. 
I believ~ the co-operative movement 
must be very much in the minds of the 
trade Ul1ions now. They must see that 
'the co-operative movements are estab_ 
lished so that whatever wages are there 
'the very best use will be made of thoie 
resources. 

I will tnen deal with one other as-
pect whiCh is of high importance. It 
bas 'Deen a matter of constant concern 
and anxiety to everybody in this House 
lind outside. That is the question of 
employment. Now I do not know how 
long I have spoken. 

Mr. Speaker: About an Ihour. 

'" ;mmf: mq' ~ emf ~ififT 
~~ f~ ~ ~ I <'ffil;;r ~< <it 
~ m tlfl'f ~;;f I t:t'fi "l'?:T ~ 

crr;;rr ~ I 

Shri Nanda: I have another i1~nings, 
and so perhaps I may deal with the 
question of employment later on in 
the course of the reply that I have to 
make. 

Shri Warlor (Trichur): We wish to 
know about the unemployment position 
1Ilso. 

Shri Nanda: I was going to refer to 
employment and unemployment-both 

the things. Shall I take a few minutes, 
Sir? 

Mr. Speaker: I have no objection. 
He may proceed as he likes. 

Shri Nath Pai: We would certainly 
like to hear you. 

Shrl Hari Vishnu Kamath: It may 
be debited to the Congress Party's 
time. 

Shri Nanda: The position is that this 
problem is being aggravated from year 
to year in consequence of the accelera. 
tion in the rate of increase and the 
result is that over the period of five 
years the number of new entrants in 
the labour force is increasing. One 
has to sec the figures in order to consi-
der all the staggering implications. In 
the first Plan it was 9 million; in the 
second Plan it was 12 million and ill 
the third Plan it is estimated to be 17 
million and later on, in the fourth and 
the fifth Plans, the figure is going to be 
23 million and 30 million respectively. 
That is the magnitude or the size of 
the task or the problem that we are 
facing. Of course, we are trying to 
meet that challenge. Investments are 
increasing and the capacity of the 
economy is devoloping. We gave 
employment to seven million in the 
first Plan; eight miJIion in the second 
Plan and in the third Plan the esti. 
mate is 14 million; stilJ it is gatherinl 
momentum and the volume of employ. 
ment has increased at the rate of about 
2' 8 per cent during 1951-60. In the 
second Plan, in the public sector, the 
rate of increase was 6' 9 per cent. But 
here too we are not able to catch up 
with it, and the reason is that the 
invesament per worker provided with 
employment which was about Rs. ll,OOO 
in the first Plan are nOW about Rs. 7,000 
to 8,000 because of the structure of 
the Plan. Therefore, the backlog is 
increasing. The live register is mount_ 
ing; and what are the special measures 
that we have to take in addition to the 
Plan? We are tninking of special pro_ 
grammes indeed. One is about tAe 
rural works programme. I need not 
give details about it; 2! million work-
ers may be getting employment in the 
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slack season wherever unemployment 
is high. A Rural Industries Planninll 
Committee has been set up which had 
recomended taking up of 40 projects 
in the year 1962-63. In the year 1961, 
there has been some Improvement 
which has occurred. Now, the situa-
tion is, registration is higher by 18 per 
cent and placemoots are higher by 
29' 5 per cent. That is a very good 
feature, and the employment market 
information is a new development of 
very great significance. It covers the 
whole public sector. There are 190 
labour market areas in the privat!' 
sector. and they are able to watch the> 
situation, see what is going to hJppeI' 
and then try to provide fo" develop. 
ment. 

Then there is the question of clO-
sures. In 1961 there were 12 closed 
textile mills as against 39 in 1959 and 
27 in 1960. The position in the jute 
industry has improved, as hon. Mem· 
bers know. In the course of this yeaT, 
a special feature was that the Notifica. 
tion o( Vacancies Act came into force 
and the vacancies notified have noW' 
doubled. 

I would like in passing to mentIOn 
the very goad work being done by our 
machine:'y for deployment of surplus 
technicaT and other pcrs,","n"l for a 
much better utilisation. The number 
of craftsmen trai",ed would increase 
from 50,000 to one lakh in the Third 
Plan period. Then the Apprentice-
ship Act will be a very welcome fea-
ture. 

Finally I would turn to the question 
of implementation. I haVe this in 
mind apart f: om various other things 
we do. We cannot attain 100 per cent 
implementation, but it can be as high 
as possible; particularly in the indus-
trial relations side and the efficiency 
of the workers .. I am thinking of setting 
apart Rs. 10 lakhs every year which 
wil! be distributed and utilised for the 
purpose of rewards to groups of 
workers and individuals, where absen-
teeism goe~ down and efficiency goes 
Up. I need not refer to the detail., 

but I think a special committee 'ml:y 
be appointed to wotk out a sch~ 
Take, for instance, holiday hom~. 
There was a question about this, and 1 
am giving a definite answer. I believe .. 
and I hOPe some important residential 
place may be offered for this pUl'pose~ 
or may be made available. So, this is 
one of the measures which we hav~ 
thought of in this connection. 

I am very sorry I have taken much. 
time. I am full of figures which I haVe' 
placcd before' this House and that has· 
taken a good deal of time. I request 
hoo. Members to look into all this and. 
give us their advice, their assessment 
about the situation, and give us their 
subjectivc and objective views about 
the task that lies ahead, so that all of 
us together may try to pe:form the 
duty and meet the challenge of the 
times adequately. 

Mr. Speaker: It may appear a little 
odd. but I want to accommodate Sht'i 
K. N. Pande because he is leaving just 
at 5 O'clock. Shri K. N. Pande. 

Shri K. N. Pande (Hata): Mr. 
Speaker, Sir, first of an, I want to-
congratulate the hon. Labour Minister 
for evolving the code of discipline' 
which has helped indust: ial peaCe to 
he mahtained to a large extent. It· 
was he who could ma'.lage to get the' 
('od" of disC'iplinc approved by all the 
parties concerned. There is no doubt· 
a bout it. The <'Ode of discipline has 
reduced the man-days lost to a cons!-
derable extent, but, in my opinion. the 
whole p:llicy of industrial rclations: 
requires to be changed. 

As I camt-· from the field of labour-
work among the wOI'1tcrs-I can rea-

lise what their difficulties are in solv-
i'.lg their disputes. The idea of evolv-
ing this code at discipline was bom 
because there was great unrest in the· 
industrIal field, and then there was an 
atmosphere created SO that the workel"l· 
may follow constitutional means in 
o~der to redress their grievances. To 
that extent, this code of discipline has 
brought them on the right lines. B\I. 
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the purpose was that opportunities and 
facilities should be given to them so 
that they may get their grievances 
redressed as early as possible. That 
object has Jailed. The time taken by 
the Government in making a reference 
of the dispute to adjudication is tax-
ing the patience of everyone. Apart 
:IIrom tlrae i1 a case is referred to ad-
judication. the time taken by the courts 
in order to come t.o a decision is such, 
and the proceedings are so lengthy, 
that the workers are, in my opinion, 
going back, or thinking differently, so 
far as this code is oncerned. Since the 
hon. Minister knows the psychology of 
workers very well, my suggestion to 
him is that he should find out some 
ways SO that the workers a~e satisfied 
and they adhere to the constitutional 
means in order to serve their purpose. 

Then I come to the implementatiol.l 
of awards. I find that the Ministry has 
created an implementation machinuy 
both at the Central and State level. 
Taking into consideration the size of 
the problem and the awards and agree_ 
ments, this macbinery is not doing as 
much work as can be taken as satis-
factory. So, instead of creating one 
cell at the Central level and another 
at the State level, I would suggest that 
the Conciliation Officer and thc ASSIS-

tant Labour Commissioner be given 
powers so that they m3y sec that the 
awards and agreements arC' implc-
mUlted as early as possible. 

16.41 hrs. 

[SHR)"-MuLCHAND DUBt: in the Chair] 

'l1ieil I want to make one suggestion 
regarding the reference of disputes. 
Previously. in many of the States thp 
procel1ure was first to constitute a con-
ciliation board, to which all rusputes 
are referred. The board consists of 
one representatiVe of the employer and 
one representative of the workers with 
the Government nominee or reprcsenta-
tive as the chairman. In the first stage, 
the conciliation board tries to conci-
liate the issues. In case any party is 
founa adamant, the board had power 
to adjudicate on thOSe disputes. So, 

matters used to be settled or decided 
expeditiously. I think there is no 
harm if th\!'Se machineries are revived. 

Then -I come to the question of com-
pens'ation to be givEtl to injured per-
sons. Now if a person is injured while 
working in thc factory, the amount of 
compensation has to be decided by the 
district commissioner, which takes too-
much of time. So, will there be any 
harm if the Conciliation Officers and 
AssistaR1{ 'Labour Commissioners are 
given magisterial power in order to 
decide those matters? 

Apart from rnat. I feel the time has 
come when the WorKmen's Compensa-
tion Act should be revised so that other 
employees also, if they are injured 
while working, may be BIble to get 
compensation for that. FUl'ther, the 
rate of compensation to be paid on 
death was fixed long long ago. Now, 
taking in to considera tion the increase 
in the cost of living, I think the time 
has come when that amount requIres-
to be revised. I hope proper action· 
will be faken in this regard. 

Then I com" to the question of un-
employment. I am thankfUl to the 
hon. Minister for throwing light on 
several matter" when we need his 
guidance. In a speech that he made 
at Bang,'ore about unemplo~ment he 
said: 

"It is a very well-known fact of 
Indian economic situation th'at vast 
masses of the people are without 
any means for the satisfaction of 
their basic needs of life and that 
the numbc!' of those who are WIth-
out gainful employment or are very 
inadequately emploJed is very 
large." 

As the hon. Minister has just now 
stated, the figure of unemployed per-
sons may now come to 17 million. 
But my reaclii'rg of the situation takes 
me to a dift"erent conclusion. When 
the figure of unemployed was consI-
dered, it had some background. Then, 
according to the experience of the pre-
vious decade, the population was. 
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expected to rise at the rate of l' 25 per 
cent per ye:tr; that is to say, 4' 5 mil-
lion every year. Assuming the popu-
lation as 360 million at the beginning 
.of the First Plan, it was reckoned that 
the net addition to the labour force 
.during the First IWld Second Plan would 
be 40 per cent of tl'ie ann ual increase 
,in population, that is, l' 8 million. It 
was expected that the employment 
potential of the First and Second Plans 
would 'aggregate to 14 million. This 
means that by the~ end of the Second 
Plan there would be ()Inly an addition 
of 4 million to the number of un-
employed at the beginning of the Third 
Plan. But let us now see what is the 
actual position. The 1961 census pro-
ves that the rate of increase of popu-
lation has risen from 1'25 per cent 
to 2. 1 per cen t per year. On this 
basis, the new entrants to the labour 
force during the ten-year period works 
out to 22 million, as against 18 mil-
lion anticipated in the Plan. The 
employment thus created swell the 
backlog of unemployment at the end 
ilf the Second Plan to 9 million. The 
new entrants totne labour force during 
the Third Plan period are expl'cted 
to aggregate to 17 mimon. So. if un-
employment is to be completely wiped 

,out, the ThinI Plan must have an 
employment potential of 36 million, 
about the double of the employment 

.potential of the First and Second Plan. 

Here I have got some figures about 
-the number of persons employed in 
the factories, Since the Plan started 
in 1952, the average daily employment 
in the factories was 32,04,000. Now, 
in the year 1959 it is 36,35,000 only. 
Taking into consideration the rate of 
employment that is being provided to 
-the unemployed persons at present, 
personally I am not so hopeful that 
this problem would be solved in a bet-
ter way. 

There is another point which I want 
to bring to the notice of the hon. 
Labour Minister. I am glad that the 

'hon. Minister raised this point in the 

last budget session. Rere I am refer_ 
ring to the pay-scales of Labour Ins-
pedors which have been revised. I 
am sorry to say here that while revis-
ing their pay-scales the length of ser-
vic~ has not been taken into considera-
tion. 

The result is that the new and the 
old are getting the saIne salary. I 
think some attention shuuld be pnid 
to this problem also. 

Really it is a matter of happiness 
that one enactment was passed in 
every State-the Shops and Com-
merical Establishments Act-in order 
to regularise the worKing hours of 
th" workers working in .~hOp5. B'Jt 
tPH c is no provision to prote~t their 
s~rvices. They may be dismissed 
without any notice and as their d:s-
pllte~ cannot be referred to any ~d

judication machinery, those people 
are :mprotec" ed even ait" " some Act 
has been passed here in order to 
p~('tect their interests. I think the 
hon. LaboUl' Minister .. nIl, ad,';s!! the 
StalE'S and also the Deihi Sta~e-i'; is 
under him-to make such a provis-
iun or to bring a n~w Act,. 50 that 
security of service may be givu!I 
to them. 

About the CQntraC't SY3tt'~:I, I 
want to bring to the notice of the 
hOll. Minister that the contract sys-
terr. is a source of ('xpl'Jit.i..l!iOJ, 
wherever this system;~ wOlking: 
Whfn contract labour are l.r."p·'Jycd 
in a factory, even the minimum de-
cided wage is not given to them. If 
a complaint is made and' i' the 
factory inspector comes, their names 
are not to be found in the factOry 
register. How can it be rectified and 
corrected? If some factory inspector 
comes and makes enquiries over the 
matter, the next day the employer 
dismisses him and there is no pro-
tection to these workers. They have 
no machinery before whom they can 
put their grievances. I am thankful 
to the hon. Minister that one enquiry 
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committee was formed, which en-
quired into the contract system in 
coal mines and I heard that some 
agreement has been arrived at bet-
ween the parties there. Maybe if a 
separ,ate machinery LS fonned ,in 

order to enquire into. the defects of 
this system, something may be done 
or the parties may come to some 
agreement, so that these workers 

will also be protected. 

I want to say a few words about 
industrial peace in the public sector. 
So far as the private industries are 
concerned, there is a machinery and 
even if the matters are decided very 
lately, those people have got some 
machinery. But in the public sec-
tor, they can form only works com-
mittees. Moreover, in the works 
committees they cannot decide any 
matter of ~n economic nature. How 
can the grievances of the workers in 
the public sector be redressed in this 
way? If you cannot send them to ad-
judication, I suggest that some mach-
inery may be evolved, because it is 
under your hands. After all under 
the Industrial Disputes Act, re-
ference of the disputes to adjudi-
cation is in the hands of the Govern-
ment. If they think that it may 
create some difficulty, they may not 
refer it to adjudication, but my sug-
gestion is, some machinery over and 
above that works committee should 
be created, so that any matters which 
remain unsettled in the works com-
mittee may bc referred to that 
machinery and some agreement may 
be arrived at between the parties. 

There is another thing. We put 
some question in order tl) know how 
many factories in the sugar industry 
textile industry and cement industr; 
have implemented the awards. Al-
though the figure is very small, I 
see that there are zo many factories 
which have not implemented the 
recommendations of the wage board 
so far. The Minister while replying 
told me that because of difficulties in 
fitting in, they have not so far im-
plemented the award. I want to say 

that similar difficulties were before 
those factories which have imple-
mented the awards. After all, how 
long can this thing help the factories? 
As I have suggest~d in the bsgin-
ning, the implementation machinery 
should be effective and 'it requires 
more implementation machinery, so 
that. these awards and recommend-
ations may be implemented as early 
as possible. 

Then, as regards the sugar indus-
try, queries come from every part of 
the country about the interpretation 
of the rE$ommeuda'ions made by 
the wage boards. .There is no 
machinery which can interpret as to 
what the wage boards meant by all 
thOSe things. Previously I put this 
matter, before the Minister and· he 
also promised to consider this pro-
blem. My suggestion in this regard 
is that a tripartite committee be 
formed here which may at least 
interpret the queries coming from 
other parts of the country, so that 
the implementation may be made us 
carly as possible. Because if the 
queries are not replied to, the parties 
will say, "Our queries have not been 
replied to by the Ministry. How can 
we implement the award?" So, I 
hope the Minister will consider this 
matter and try to create a tripartite 
machinery in order to clarify the 
points being sought hy the parties. 

Shri Prabhat Kar: Mr. Chairman, 
Sir, we are thankful to the han. 
Minister for opening the debate on 
this Ministry's demands. It is a good 
thing that the Minister for Labour 
is also Minister for Employment and 
Planning also. There is another 
thing. Recently he has become the 
leader of the forum of Socialist 
action. 

Sbrl Dajt: Minister for Socialism 
also. 

S!I-I M. K. Kumaran (Chirayin-
kil): It was in that l:apacity that he 
spoke. 
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Shri Prabhat Kar: So far as he is 
concerned, we have got great respect 
for him as an old trade union leader 
and his sympathies are with the 
working class. Whether inside the 
House or outside, whenever he makes 
any speech, he always manifests his 
sympathy towards the working class. 
But that is where he stops. I do not 
know. Whenever you go and meet 
him for discussion, he will be fully in 
,agreement that the employers are 
creating difficulties. When you come 
out you will come with this idea 
thai everything win be settled. But 
once the file is sent to the secretariat, 
it remains where it was. Perhaps 
after a few days, you think that 
something will be done. But when-
ever he comes over here he will say 
he has got full sympath~ for the 
workers. It is not that I doubt his 
bona fide. 

Shri Nanda: I do not say hundred 
per cent. compliance with his wishes, 
but at least 85 per cent. 

Shri Prabhat Kar: I have got no 
doubt about his intention. 

Mr. Chairman: He is talking of 
that 15 per cent. only. 

Shri Prabhat Kar: Take, for in-
stance, has opening speech today. 

17 hrs. 

Frankly speaking. I was wondering 
whether we had got anything left 
now to be said. He has admitted 
increase in production, he has ad-
mitted increase in productivity, he 
has admitted low standard of wages. 
But he has not said how the solu-
tion can be had. He simply placed 
the problem that we wanted to place. 
He admits the problem is there. He 
always agrees with us on that. But 
the question is not simply (me of 
placing the problem or knowing it 
how it is to be solved is the mai~ 
thing so far as the Labour Ministry 
Is concerned. That is where, I am 
sorry to say, we do not often get 
anything from him. 

Shri Nanda: You make the sug-
gestions and I will deal with them at. 
the end. 

Shri Prabhat Kar: Now, I do not. 
want to go into this matter, that the 
wages are low. Over his speech, 1 
think, to the Manufacturers' Associ-
ation, there was too much of hullab-
aloo by no less a person than Mr. 
Tata that all these things are wrong. 
I think he said that the wages are 
high in comparison to all those per-
sons whether they be even agricul-
tural laboUrers. He talked about. 
wages being linked with productivity. 
Here is one Mr. Sinha-af course, he 
is not a labour leader-who have no 
lo~ for sOciJalism, a spokesman of 
the Tata group, forum of free enter-
prise, who says in an artick that 
the output per employee in 1951 
was 121.5 and in 1958 it was 219.7. 

Sbri Nanda: Do you prefer his 
figures to mine? 

Shri Prabhat Kar: What I am 
saying is, this is wh:,t his counter-
part, the spokesman of 1he Tatas, is 
saying. He has given the figures 
showing the productivity of the 
workers. What about the wages? 

I need not go into this matter of 
the Wage Board. I am quite sure 
that the concept of the 15th Indian 
Labour Conference about the need-
based wage is still oniy u drl'arn. a 
remote dream. I do not know whe-
ther in the Third Plan it is going to 
be achieved because so far as the 
need is con~erned it has to run with 
the taxation policy of the Finance 
Ministry as a result of which the 
prices will go up. I am quite sure 
that today, tomorrow ,w the day 
after the tribunals working under 
the present conditions will not grant 
any need-based wage. Therefore, all 
the wishes contained in this unani-
mous decision of the 15th Indian 
Labour Conference will continue to 
be a dream for years together. 
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Apart from the wages, it has been 
stated in the report that the wage 
board as a machinery for settling 
wage disputes and allied matters has 
come to stay and will be extended 
to new industries. If that be the 
position I do not know why the 
wage boards are not granting the 
need-based wages. Still we are fight-
ing for minimum wages. There are 
tribunals set up where we are dis-
cussing the minimum wage which is 
less than the need-based wage. 

Even on the question of setting up 
()f wage boards, when domands arc 
made they are not accepted. With 
all the wishes expressed by the hon. 
Minister, I expected that at least the 
wage boards will be appointed be-
cause they are not going to make any 
immediate change as the wage 
boards, as far as my knowledge goes, 
give their aw.ards usuall y after three 
years. But that will create a psycho-
logical effect. The engineering wor-
kers have been asking for 0 wage 
board. That has not been grantl'd. 
Same is the case with newspaper 
workers, bidi workers, iron ore wor-
kers and others. You agree with 
the proposition that wage board:; 
should be oppointed. You agree that 
the wages are low. You admit that 
produ,ction t as ipcreased. What \Is 
the reason that you rio not aeel'pt 
the demond of the employees for the 
appointment of wage boards. 

As I said, awords are delayed by 
the wage boards. If you look into 
the history you will find that the 
Texti]e Board was appointed on 30th 
March 1957 and it ga'ye its award on 
2nd March, 1960, after a period of 
three years. The ·t'ay Commission 
took three years to give its recom-
mendations. The Cement Wage 
Board was appointed on 2nd April, 
1958 and it gave its award on 1st 
March, 1960, after two years. In the 
case of sugar they took three years. 
The Jute Board was oppointed in 
December, 1959. I do not know 
where they arc. Hon. Members 
sitting over there may be able to tell 

us the position. Similar is the case 
with tea and coffee. Take, for in-
stance, the Industrial Tribunal which 
was to giVe its award expeditiously. 
On the wake of the strike by the 
employees of the State Bank of India 
it was appointed. It was foisted 
,against the will of the employees in 
March, 1960. We are in June 1962 
and we do not know where we are. 
I am quite sure the Government have 
not yet received the copy of the 
award from the Judge. This is the 
way industrial peace is tried to be 
maintained. 

You judge by the man-days lost. 
In spite of oppression by the manage-
ment the workers do not think in 
terms of strike. Simply because they 
do not launch upon strikes man-days 
are not lost and you feel that every-
thing is all right so far as industrial 
relation is concerned. This state of 
affairs, if it is allowed to continue, 
in spite of all the sympathy of the 
hon. Minister, will prevent us from 
finding a solution to the problem. 

On the question of implementation. 
just now it has been said that even 
today the oward of the Textile Wage 
Board has not been implemented In 
many of the factories. 

Shri Nanda: 96 per cent. 

Shri Prabhat Kar: Even if it is 4 
per cent. you can take stcps against 
them. How long has it taken for the 
la.t 15 per ('('nt? The same thing 
happens with every award or agree-
mc'nt. On this question of implemen-
tation of awards and agreements 1 
must say that in spite of the Imple-
mentation Committee nothing has 
been done. Things are going on as 
they are. I do not know what is the 
position about thl' hotel workers in 
Delhi who are on .• trike for the im-
plementation of the aword. The 
Punjab National Bank case went on 
for two years and at last an agree-
ment had to be reached after the 
judgment of the Supreme Court 
came. Then nothing could be done. 
When workers go on strike and man-
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days are lost you say it is an illegal 
strike. When after 2i or 3 years the 
award of the Wage Board comes and 
yet the implementation noes not 
take place, are not the workers justi-
fied in going on strike in spite of 
our liking or not liking it? Do you 
think the workers will continue to 
agree to this type of administration 
which is weak against the manage-
ment? These things, Sir, require ~o 

be taken up. 

On this question of implementation, 
I do not know what ~tands in the 
way of the Governm".!nt prosecuting 
the employer tor not implementing 
the award. The hon. Minister just 
now gave some figure :lbout prosecu-
tions. I do not know how many of 
them are against the management. I 
do not know whether it represents the 
total number including the manage-
ment and others. 

Shri Nanda: Which figure? 

Shri Prabhat Kar: Figure about 
prosecutions. You have given the 
figure for prosecutions. Some pro-
secutions have been launched. I do 
not know whether they are against 
the employers or the employees or 
both. It is found that generally no 
steps are taken against the em-
ployers. 

That is how we have felt. If we 
try to find out, we will find that this 
Is the state of affairs which needs to 
be changed becaUSe wage is the most 
important thing. If WHr,CS do lIut 
commensurate with the rising cost 
of living, yOU cannot maintain in-
dustrial peace simply by extending 
your lip-sympathy inside the House 
or outside. 

Then I would ask another question 
on this question of cost of living. Why 
has no new inquiry been made a~ W3S 

agreed upon during the Second Five 
Year Plan period that there will be 
an inquiry into thc family budgets of 
the working class and a new working 
class cost of living index will be con-
structed? All these figures have got 
no meaning today. The 1939 base was 

converted into 1944; the 1944 base was 
converted into 1949 and the 1949 base 
was converted into 1951. This has got 
no basis of reality. And on this the 
hon. Finance Minister comes and tells 
us that there is no rise in the cost of 
living! For the last seven years by 
magic you continu~ to I'ave 
128 as a figure for the con-
sumers' price index althe,ugh, so fOIl' as 
the ordinary people are concerned, 
they find that the diffcrcl'ce is there. 
This thing must not be allowed. No 
doubt, dearness allowance is continu-
ing only in India and Pakistan. This 
dearness allowance is !inked up with 
the cost of living. Unless the cost of 
living index has got a rational basis. 
all these dearness allowance and 
wages will be a misnomer, pllre and 
simple, -because they will never com-
pensate for the ris,:, in the cost of 
living. 

So far as the real wage is concern-
ed, the hon. Minister has given a 
figure. He has said that there has 
been a rise of 5.4 per cent. 
during 1959-60. But what is thl! 
actual position if it is linked up with 
1949 as the base? We find that in 
1955 it was 144' 9 and in 1959 it has 
come down to 123' 9. Even if there i;; 
an increase of 5' 4 per cent., the real 
wages of the worker have not !lone up 
to the standard. The real wages of 
the worker are still low in spite of 
the fact that there is increase in ;:>ro-
duction, dividends and profits. It is 
nnt. necessary to go into thi, because 
the Reserve Bank statistics will I(ive 
you how exactly the profits and divi-
dends arc increasing. There has been 
nearly 69 per cent. profit during 195~. 
The index of gross profit including 
depreciation in 1958 was 168' 7 taking 
1950 a3 the base. So far as dividend 
and production RTe concerned, if you 
will look into the Reserve Bank sta-
tistics. vou will I(et all these thing~. 
In 1955 fhe index number of in1us-
trial pr~duction was 122' 4 and in 
1961 it was 182'1. The hoT' Mini'*'r 
has said tha,t thev are not to get the 
full ben!"flt of thE' profit. I agree. But 
what percentage will they get? 
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Even today yoU cannot dream of the 
need-based wage. We are thinking i1\ 
terms of the minimum wage. For 
that we have to go on strike. If, in 
spi,te of the increase in productiJn. 
nothing is done, simply agreeing will 
not solve the problem. Here is the 
paper cutting which says: 

"Child workers of Delhi-
15 nP, for ten hours a day." 

Here is another saying: 

"Timur's blood in his voins. 
The blood of Timur flows in his 
veins, only his name strikes no 
terror: Bhisti's l4-h~ur day for 
Rs. l' 50 to Rs. 2." 

This is the state of affairs so far as 
the minimum wage is concerned. Even 
for the minimum wage the cin~ma 

workers in West Bengal had to go on 
strike. You know that the notifica-
tion under the Cinema Wages Act was 
held invalid. I would like the hon, 
Minister to take note of it. It has 
been held that the Labour Commis-
sioner and the Deputy Labour Com-
mi;;sioners are not independent :lel'-
sons. This is a matter which is creat-
ing a very serious situation. 

Coming again to the question of 
reference to the tribunal, I do not 
know when the hon. Minister said 
that in the Sixteenth Indian Labour 
Conference there was a certain 
understanding. I do not know whe-
ther it has been circulated to all or 
whether it is simply for the informa-
tion of the Labour Ministry that that 
decision has been taken. But so far 
as we are concerned, we do not know 
exactly which are the norms under 
which the cases "r~ to b o refurred. 
What do we finel 'od3Y? H'l':' y.~u 
want that produt' ion should cc-n -inue, 
that tht> worker< ;;h 'ulrl not go on 
strike. We agree tho w"rkers should 
not go on strik '. Therefore, whE'n 
there arc problems, how are they to 
be solved? You say, conciliation 
officer. The conciliation officer sends 
you a report. If at the conciliation 
stage it is settled, it b all right. But 

if it is not settled, how is it going to 
be settled? Arbitration. The manage-
ment do not agree to it. Not only the 
management, but even Government do 
not agree. Government do not agree-
in their own Departments for ref,~r

ence to ax1bitration. 

The next procedure is tribunal. 
There you screen, What you screl~n: 

I do not know. 

Shri Nanda: Screening is not with 
reference to adjudication but with, 
reference to recourse-by employer.>, 
particularly-to courts, 

Shri Prabhat Kar: In that case,. 
naturally, we expect that after con-
ciliation, in ord!'r to re"olve the dis-
pute, in order to see that no strikl's 
take place and that no man-day is 
lost, it is essential that the matter 
should be rcierl'ed to adjudication, 
and the matter ends there, But we 
do not know why references are not 
made, You refer case 'A' but do not 
refer case 'B' which is similar to case 
'A'. In the case of 'A' you say it is 
a fit case for adjudication, but in the 
case of 'B' yOU do not say so' It is 
strange. 

This has happened in many cases. 
can tell yOU that in dealing with 

banks I have seen cases which have 
been refused. In one ease-l da not 
know-the pressure of the employer 
might have worked there. In another 
case, where Vw'e have won in t!l\'! 
Supreme Court. in spite of that no 
""{erence has been made, In the ca;:e 
of a bank, where there arc two ra 'e" 
one is referred and the other is not 
referred, although both are of the 
same nature. Not only in the banks, 
everywhere these things are going on, 
I do not know whC'ther it is the pre,-
sure of the management which work-
ed, I would say it works in some 
cases. 

I would draw attention to one ca"e, 
the Andhra Bank, where:m agree-
ment was reached. It was viola·,>d. 
We met the Labour Ministry. They 
agreed, A letter was written to the-
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oeonciliation officer 
management. 
telegram: 

Then 
to meet 

there is 
the 

n 

"Bank management received 
some communication from conci-
liation officer on Wednesday and 
Is feeling panicky. Details o.f 
communication or reply of 
management are not known. 
Management seems to be trying 
to influence Labour Minister. 
Please take expeditious steps re-
garding our case." 

This is on one day. The nexl day 
comes an~ther telegram that tlw 
Ass-istant Manager, R. V. Narasimha 
Rao is coming to Delhi with the 
brother of a Member of Parliament 
belonging to the ruling party--I am 
not reading his name, it is not neces-
sary-to influence the Labour Minis-
try. 

Shri D. C. Shanna (Gurdaspur): I 
think you should not make such 
allegations. 

Shri Prabhat Kar: I am not giving 
his name. 

Dr. Melkote (Hyderabad): Those 
documents are emanating from the 
members of your own party, not 
from the Government. 

Shrl Prabhat Kar: I am prepared 
to place it before the Housp. And it 
is a document of the Post; and Tl'lc-
gnlpl}s Department. There is lIO 
mc.ming in mal<ing an insinuation. 
And the net result is that the ref '1'-
ence was not made. I am prepor<'d to 
give the time and place when this 
meeting had taken place. And af'er 
that the reference was not made. It 
is no good making an insinuation. 

I do not know whv the referenct:!s 
are not made. Making a reference 
means an attempt to resolve the dis-
pute. But these references are not 
made, This is nothing very peculbr. 
It should be done because .... 

Shri Nanda: I would like to deal 
with all those cases which han. Mem-
ber has in mind regarding refusal to 
refer to adjudication, and the groundg 
for that. I am prepared to do it. The 
principles which govern the reference, 
whether to agree or no~ to agre:, ani 
the same for all. If they have 110t 
been disclo,ed to the han. Member, I 
am prepared to read them out in the 
House. 

Shri Prabhat Kar: I am not deal-
ing with any individual case. But I 
am just .bringing these things to the 
han. Minister's notice. Today the 
han. Minister is interested in resolv-
ing disputes. We are intere,ted in 
seeing that manpower is not lost. 
Conciliation fails. The other way i3 
adjudicatuon, arbitration. 

Shri Nanda: Here is the offer to 
examine each case where reference 
has been refused and see whether it 
is properly refused or not. 

Shri Prabhat Kar: I have said that. 
What I am putting up is a question of 
policy: not individual cases. I shall 
deal with them outside the House, 
with you. I am just puaing it up 
that the policy should be that more 
and more cases should be referred to 
adjudication. It has h~en stated thlt 
we are succes,;ful in screening. I do 
not know how many cas,'s are pend-
ing before the Supreme Court. Ev(,n 
these days, in the Vacation Bench at 
the Supreme Court, 50 per cent. of 
the cases that are admitted_ deal with 
industrial mattE'T<. You talk of 
sereening. You talk of c,de of dis-
cipline. You say all these persons 
are agreeing. Today, if you go and 
scc, in thc Sl!Preme Court, even in the 
Vacation,-thcy sat day before yes-
terday; again they will be sitting on 
the 12th-50 per cent. of the ca"es 
are industrial disputes. Conciliaticn, 
adjudication, Supreme Court, dehy of 
the wage bJard, in the mean time, 
some writ applications in the High 
Court: ~s this the solution for induR-
trial disputes particularly regarding 
wages when, today, you are raci·ng 
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wilh-I do .DOt know whether we will 
be able to ';etch up-high prices? This 
is the problem before us. I am quite 
sure the hon. Minister is really sym-
pathetic, who admits the fact and is 
• till trYing to fmd out exacUy how 
these problems are to be solved. That 
is more important. Because, today. 
you cannot keep the workers simply 
by saying, any way leave it, all the 
prosperity should not go to you. Thill 
cannot be done. On the othC'r hand,-
excuse mc--'becausl' of high prk"." 
even furniture allowances have b2en 
increased. Here, in the Hindustan 
Times, it has been said that for 
ea.binet Ministers and Ministers of 
State, the allocation has been raised 
rrom Rs. 28,000 to Rs. 32,000 and th:8 
is presumably done in view of higll 
prices. If for furniture, there j, in-
creasC', I think it is legitimate on the 
part of the workers to claim incr~"9'· 
as early as possible in their wages, to 
which the hon. Minister agrees. For 
that. thE' pr()(,prlurp will hav(' to he 
lakpn. 

Coming to the next point. I \V.II 
only touch the employment positi"". 
He admits that SO far as the employ-
ment position i, ':8nccrned, it is not 
so rosy. He has said that and her" is 
the report about the problem of un-
..,mployment among educated oers,ms 
-it is in the report part II-it is 
admitted. What is to be done? Wh:lt 
has the hon. Minister got to ,ay? 
Simply this increase in poopulation. 
may just remind him tha~ those \Vho 
are workers today, were all born 
before India was Independent. Th~se 
who were born after 1947 have not 
yet joined that band of unemployed 
persons. They arE' yet to come. All 
the!«> persons were there. It is nnt 
simply after Independenre, the pOllU-
lation problem b3S develop~. That 
will ha~!! to be tackled. Today, along 
with unemployment, rationaJis,tion 
and retrenchment is comi"g up. Y~u 
are givin~ some em'Olovment. At the 
same time, rationalisation is there. 
Retrenchment i. thpre, on one p'ea 
or the other. You give em1>ln yment 
to one; at the same time, you un-
'915(Ai) LSD-9. 

employ two persons. This is the pro. 
blem whic.h is facing us. We want II 
proper answer from the hon. Minis· 
ter as to what is to be done ab0ut 
this . 

I would end up with one remark 
about a very serious thin.g which has 
happened. A worker appeared ~filre 
th" Wage board--Jute wage board. 
On the next day, he was called by the 
Labour officer and for 15 days his 
tracp could not bE> found out. 

Shri NaDda: Labour offirer? 

Shri Prabhat Kar: This worker who 
appcarE'd befon' the Jute wage board. 

Shri NaDda: Who kidnapped him? 

Shri Prabhat Kar: He was called by 
the Labour officer. Sin('e then he wal 
not traced. 

Shrl NaDda: Labour officer of the 
mill or the Government? 

Shri Prabhat Kar: Labour officer of 
the company. After 15 days, his budy 
was found in a railway compartment 
in a trunk, both hands and feet tied. 
1 do not know if this be the fate of 
workers who appear before Wage 
boards and give certain things ab"ut 
the management, if this state of thinlC' 
l'ontinuE' in the year 1962, what Is to 
bE' done. 

Shri N. SreekantaD Nair (Quilon): 
Year of grace. 

Shrl Namblar: God alone can save. 

Shri Prabhat Kar: We do not Itnow 
what can obe done, what should ~ 
done, whether the workers can expect 
any justice now at the cost of their 
life. 

I have dealt with the wage structure 
position and the p~si~ion regard·n. 
tribunals. I hope that in regard to 
this basic problem, wi~h which the 
workers are faced today, the hOD.. 
Minister will give us a suitable repl,., 
not simply a reply just exoressln, 
sympathies, but a reply which will 



930 7 Demands .JUNE 6, 1962 for Grants 

[Shri Prabhat Karl 
give a practical solution. He h;;.s re-
ferred to man days lost and said that 
the code should be observed !i ~ (i all 
that. So far as we on this ~ide are 
concerned, we can guarantee tha:. 
provided the employees and workers 
are given their proper wages and a 
:ipeedy settlement of their di.!p'ites is 
assured. 

Mr. Chairman: lion. Memi)er may 
now move their cu' mo:ions relaLng 
to the Demands und.er the Ministry of 
Labour and Employment ;;ubjcct to 
~!! __ l>eing . 0..therw!s~ ildmiss~~~=-

Superannuation of skH!ed workers in 
engineering and heavy indust"". 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and Em-
ployment be reduced to Re. 1. 
(48). 

Need for security of employment while 
effecting modernisativn and rationa-
lisation in industries 

Shrl Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced to Ri' 1. 
(49) 

Introduction oJ secret ballot system to 
ascertain majority support of wor-
kers to recognise a Trade Union 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment bp. reduced to Re. 1. 
(50) . 

Policy towards I.N.T.U.C. 
Shrl Warlor: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Fmploymp.nt be reduced .te. Re. 1. 
(51) 

Adjudication of disputeB in Indust"" 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labo·ur and 
Employment \)e I'educed to fie. 1. 
(52) 

Apptication of Code of Conduct to 
employees 

Shri Warior: I beg to :nove. 

'l'hat the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(53) 

Utility of the Gorakhpur Labour Or-
ganisation 

Shri Warior: I beg to :nove: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced .to Re. 1. 
(54) 

Nomination of representatives to In· 
ternationat Bodies and Conferencelr 
like I.L.O. 

Shrl Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced t'l Re. 1. 
(55) 

Non-emptoyment of Scheduled Caste~ 
and Scheduted Tribes candidate •• 
wherever possible 

Shrl Warior: I beg to move: 

That the demand under thA! 
head Ministry of Labour and 
Employment be reduced Ie- Re. 1. 
(56) 

Ref Usa! to refer disputes to ad;udi-
cation 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employmp.nt be ~educed to TIe. 1 
(57) 
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Delay in getting the awards and 
agreements implemented 

Shri Prabhat Kar: I beg to mwe: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced u, He. 1 
(58) 

Need for proper utilisation of agricul-
ture labour in the Third Five Year 
Plan 

Shri Sivamurthi Swami: I beg to 
move: 

That the demand under the 
head Ministry of Labo·ur and 
Employment be reduced by Rs. 100. 
(7) 

Failure to encourage co-operative 
labour organisation 

8hri Sivamurthi Swami: 
move: 

be to 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(8) 

Need to allocate sufficient funds to en-
sure the success of arbitration pro-
ceedings under section lOA of the 
Indl/..~trial Disputes Act, 1947 

Shri N. 8re.kantan Nair: I beg to 
move: 

That the demand under the 
head Ministry of Labour and 
J<;mployment be reduced by Rs. 100. 
(9) 

Need to provide employment to agri-
cultural labour during summer 
Beason 

Shri Sivamurthi Swami: I be to 
move: 

That the demand under the 
head Ministry of Labour and 
K'Ylployment be reduced by Rs. 100 
(10) . 

Need to provide employment to the 
employees of Sea Island 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
E:nployment be reduced 'by Rs. 100. 
(II) 

Need to take steps to expedite imple. 
mentation of the Working JOU"'4-
lists Wage Board 

8hri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(15) 

Working of Industrial Disputes Act 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(16) 

Need jor instituting a specialised judi. 
cial cadre to man tlte Labour Courts 
"nd Tribunals 

Shri N. Sreeyantan Nair: I beg to 
move: 

That the demand under the 
head Ministry of Labour and 
E:mploymcnt be reduced by Rs. 100. 
(59) 

Need for establishing special Labour 
Bench in all High Courts and in the 
Supreme Court manned by ;udges 
who are conversant with tlte modern 
trends of Labour-Capital relation. 
.• h:p 

Shrl N. Sreeyantan Nair: I beg to 
move: 

That the demand under the 
head Ministry ot Labour and 
],;mployment be reduced by Rs. 100. 
(60) 

Wage policy regarding industrial 
labour 

Shri Prabhat Kar: I beg to mwe: 

That the demand under the 
head Ministry of Labour and 
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Employment be reduced by Rs. 100. 
(61 ) 

Wage poLicy regarding agricultural 
IabO'lLr 

Shri Prabhat Kar: I beg to move: 

That the demand under th~ 
head Ministry of Labour and 
Employment be reduc('d by Rs. 100. 
(62) 

Need for appointment of (! Wage 
Board for engineering industry 

Shri Prabhat Kar: I beg to mov": 

That the demand under the 
head Ministry ot Labour and 
Employment be fE'duc('d by Rs. 100. 
(63) 

Need for appointment of Wage Board 
jor Press workers 

Shrl Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(64) 

Need for incrl'a.'" in minimum wages 
of workers 

Shri Prabhat Kar: I beg to mov": 

That the demand under the 
head Ministry of Labour and 
Employment b" reduced by Rs. 100. 
(65) 

Failure to safeguard tile economic in-
terest of tile workers in sweated 
labour 

Shrl Prabhat Kar: I ·beg to move: 

That the demand under th .. 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(66) 

Delay in Wage Board enquiries 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(67) 

Delay in publication of tile Bank 
Award 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(68) 

Delay in enforcing industrial laws in 
public sector steel industry 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Emp!oympnt be reduct'd by Rs. 100. 
(H9) 

Need for setting up mor~ Labour 
Courts 

Shrl Prabhat Kar: I beg to movp: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(70) 

Working of E.S.I. 

Shri Prabhat Kar: I beg to move: 

That tlw demalld under th .. 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(71 ) 

Need for extension of E.S.I. scheme 
to workers in Hoogilly District in 
West Bengal 

Shri Prabhat Kar: r beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(72) 

Need for extension of E.S.I. Scheme 
to the whole of West Bengal's in-
dustrial urea 

Shri Prabhat Kar: I beg to move: 

That the demand under th~ 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(73) 
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Need for extension of E.S.1. .~cheme 

to the families of workers 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(74) 

Need for I.ospita! facilities to the 
workers under ES.I. scheme 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(75) 

Need jar hOb-pital in West Bengal 
under E.S.I. Scheme 

Shri Prabhat Kar: I beg to move: 

That the demand under thp' 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(76) 

Need to give proper medica! facili-
ties to workers under E.S.I. schemf!! 

Shri Prabhat Kar: I beg to movp: 

That the demand under the 
head Ministry of Labour and 
Employment be reducpd by Rs. 100. 
(77) 

Need for increase in Employers' con-
tribution to the E.S.I. scheme 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(78) 

Failure to reconstruct the commer.' 
price index on the basis Of new 
studies in the working class faiml" 
budget 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(711) 

Defect in computation of working 
class consumers' price indices 

Shri Prabhat Kar: I beg to move: 

Tha t the demand under the 
head Ministry of Labour and 
Employment be redueed 'by Rs. 100. 
(80) 

Need to introduce seCI·et baUot sys-
tem for recognition of Trade Unions 

Shri Prabhat Kar: I ·beg to move: 

That the demand under the 
head Ministry of LabOur lind 
Employment bp r!'dul"("d by Rs. 100. 
(81 ) 

Failure to e:rtend schemes for Labour'. 
participation in management t() 
7JlOTe industries 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Emploympnt hp redu{·pd by Rs. 100. 
(82) 

Failure of workers' eclucation sc/&eme 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Miaistry of Labour and 
Employment be reduced by Rs. 100. 
(83) 

Failul·C to get the Textile Wage 
Board's award implemented in aI' 
the Mills 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(84) 

Functioning of the Conciliation Office,.. 

Shri Prabhat Kar: I beg to move: 

That the demlllld Wlder the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(85). 
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Need to improve the working of the 
Labour Directorate 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(86) 

Need for better security meas'tLres in 
mines area 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(87) 

Need to check tlte growing unemplO1/-
ment in the Country 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(88) 

Need to improve the working 01 
Employment Exchanges 

Shri Prabhat Kar: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(89) 

Need for more Employment Exchanges 
particularly in the new industrial 
areas 

Shri Prabhat Kar: I beg to mcve: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(90) 

Need to give tile henefit of enhanced 
dearness allowance til industria! 
wD'T'kers 

Shri Warior: I bc.g to 'nove: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(115) 

Need to give the benefit of allowance 
to workers consequent upon Delhi 
being de~lared 'A' Class city 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(96) 

Failure to implement the provisions of 
the Minimum Wages Act in certain 
Indu-'friat Establishments in Delhi 

Shri Warior: I beg to mOV0: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by R5. 100. 
(97) 

Need to provide recreational facilities 
to the workers of industrial estatf'S 

Shri Warior: I beg to mOVe: 

T ha l lne dClIllind under the 
head Ministry of Labo·ur and 
EmploYllwllt be reduced by Rs. 100. 
(98) 

Need to adjust tile timmg of the dis-
pen~aTies under th(> El1tp!oyecs' 
State Insurance Scheme so that the 
workers mall be able to get proper 
benefit from th e sch eme 

Shri Warlor: I beg to move: 

That ttl<" dpmancl under the 
head l\lillistry of Labour and 
Employ-ment ]", reduced hy Rs. 100. 
(99) 

Need to 11lipLcm.ent the scheme of 
worh:l'rs· training properly 

Shri Warior: I b"g to move. 

That the dC'mane! under the 
head Ministry of Labour and 
Employml'llt Il,' reduced hy Rs. 100. 
(100) 

Failure to look afteT the interests of 
the workers If! tile Industrial Esta.!e 
at Okhla 

Shrl Warior: I beg to move: 
That the d["m~nrt under the 

head Ministry of Labour and 
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Empl()yment be reduced by Rs. 100. 
(101) 

Failure to introduce and evolve 
rationalised pay-scales fOT industri-
al workers in private establishments 
especially in industrial estates 

Shri Warior: I beg t() move: 

That the demand under the 
head Ministry ()f Labour and 
Employment be reduced by Rs. 100. 
(102) 

iN eed for increase in the minimum 
wages ()f indmtrial workers in view 
of the rise in prices 

Shri Warior: I beg to move: 

That the demand under the 
head Ministry of Labour and 
E!Tlployment be reduced by Rs. 100. 
(103) 

.N ecd to encourage workers' co-opera-
tive enterprises in industrial estates 

Shrl Warior: I beg to move. 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(104) 

Failure 0 take action against the fac-
tory owners in industrial estates of 
Delhi who do no allow their wor-
kers to get the full benefit of train-
ing opportunities offered by the 
Government 

Shrl Warior: I beg to muve: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(105) 

Worsening of living conditions of thv 
agricultural labourers 

Shri P. Kunhan: I beg to move: 

That the demand under the 
head Ministry of Labour and 
Employment be reduced by Rs. 100. 
(108) 

Need to provide employment to v·nem· 
played agricultural labourers 

Shri P. KuDhan: I beg to m.)':e: 

That the Demand under the 
head Ministry of Labour and Em-
ployment be reduced by Rs. 100 
(109). 

Situation arising out of Calcutta H igll 
Court recent decision in cine CIII·. 
ployees vs. cinema owners in West 
Bengal that tlte Labour Commisl1iorl-
ers and Assistant Labour Commi .• -
,;oners are not independent persons 

Shrl Prabhat Kar: I beg to move: 

That the Demand under the 
head Ministry of Labour and Em-
ployment be reduced by Rs. 100. 
(110) . 

Need for providing loans from Provi-
dent Fund for ailments where Em.-
ployees' State Insurancl' .~cheme is 
not operating 

Shrl Prabhat Kar: I beg to moV<': 

That the Demand under the 
head Ministry of Labour and Em-
ployment be reduced by Rs. 100. 
(Ill) . 

Need for appointment of specialist.$ 
under Employees' State Insuranc/! 
for occupational diseases 

Shri Prabhat Kar: I b"g to n'oVl': 

That the Demand under thP 
head Ministry of Labour and Em-
ployment be reduc!'d by Rs. 100. 
(112) . 

Failur" to procure speedu relief JVT 
the workers who have not recei"ed 
wagl',~ for month,~ 
Shrl Prabhat Kar: I beg to n.oV<': 

That the Demand under thf' 
head Ministry of Labour and Em-
ploympnt be reduc!'d bv Rs. 100. 
(113) . 

Failure to provide hOllses In 1Jarious 
industrial workers 

Shrl Warlor: I beg to move: 
That the Demand under thl! 

head Ministry of Labour and Em-
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[Shri Wariorj 

ployment be reduced by Rs. 100. 
(11') 

Need for effective steps against em-
ployers for violation of va,·;ou .• 
labour laws 
Shri Prabhat Kar: I beg to move: 

That the Demand under the 
head Ministry of Labour and Em-
ployment be reduced by Rs. 100. 
(115) . 

Failure to look into the increaslIl(,l 
number of labourers falling victims 
to T. B. for want of proper and ade-
quate measures on the part of 
management at .Thinkpani Cement 
Works in Bihar, 
Shri H. C. Soy: I beg to move: 

That thl' Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (36). 

Failure to look into the physical and 
morcdo..LXPloitation of the adivasi 
labourllij in Bihar, West Bengal and 
Orissa bu ~cruPllI0US labour 
agents. t 

Shri H. C. Soy: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (37) 

Need to look into claim of the labour-
ers of I.C.C. Ltd. (Lopso KY7lite 
Quarries) for getting the same gra-
tuity as provided for the labourers 
of the same company at Mosabani 
Copper Mines 

Shri H. C. Soy: I beg to move: 
That the Demand under the 

head Labour and Employment be 
reduced by Rs. 100. (18) 

Need for Labour Cooperati~es to pro-
vide employment to all .• killed and 
unskilled labourers 

Shri Sivamurthi Swami: I beg to 
move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (44). 

Failure to provide employment to 
educated persona and skilled and 
unskilled labouTl!1's. 

Shri Sivamurthi Swami: I beg to 
move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (45). 

Need to constitute Wage Board for 
non-coal-mine workers. especi.allll 
of iron-oTe. manganese ete. 

Shri Warior: I beg to move: 

That the Dem~d under' th" 
head Labour and Employmeut be 
reduced by Rs. 100. (91 >. 

Ii eed to expedite the work u1 the 
Wage Board for mbber plantation. 

Shri Warior: I beg t.o mov,,: 

That the Demand under th(" 
head Labour and Employment be 
reduced by Rs. 100. (92) 

Need to review ate implementation of 
the various Wage Boards ·recom. 
mendations. 

Shri Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (93) 

Nped l,o constitute Wage Board tor 
engineering industry 

Shri Warior: I b",g to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (94) 

Need to extend the benefits 
Workmen's Compen..ation 
a"ricultural sector 

of tIle 
Act to 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (116). 
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rnadequate medical facilities in plan-
tations and other indll.~trial under-
takings 

Shri Warior: I beg to move: 

That the Demand under th~ 
head Labour and Employment be 
reduced by Rs. 100. (117) 

Inadequate medical superVIsIon in 
plantations by District Medical au-
thorities concerned 

Shri Warior: I beg (0 move: 

That th., Demand under the 
head I.a~our and Employment be 
reduced by Rs. 100. (118) 

U'IISfLtisfuctol'Y stute of ujfairs 
E. S. 1. dispensaries 

Shri Warior: I beg t.o move: 

That. the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (119) 

in 

Need to pwvide more matel'"itll 
wurds in plantutiun hospitals 

Shri Warior: I bel( to move: 

That the Demand undcr the 
head Labour and Employment be 
reduced by Rs. 100. (120) 

Need to take steps to stop all kinds of 
unilateral procedure and punish-
ment uf employees without consult-
ing recognised trade unions 

Shri Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (121). 

Need for making attendance of em-
ployees 01' their representatives 
compulsory in conciliation meetings 
called by Labour Officers 

Shrl Warior: I beg to mOVE!: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (122) 

Unsatiafactory working of 
labour inspectorates at 
Kerala State 

plantation 
Kottallam, 

Shri Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced Rs. 100. (123) 

Need to introduce a minimum bOllus 
scheme on the basis of the prinCiple 
of deferred wage .• 

Shri Warior: I beg to move: 

That the Demand under the 
head Labour and Employmen( be 
reduced by Rs. 100. (124). 

Need to cunstitute a Wage Board for 
th .. Beedi and Cigar industry 

Shd Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (125). 

Need to expedite the impLementatimt 
of decasual.isation scheme in alt 
m~jor ports 
Shri Warior: I beg to move: 

That the Demand under the 
heat! Labour and Employment be 
I'l'duced by Rs. 100. (126). 

Need to introduce a nation-wide ',"-
employment relief scheme. 
Shrj Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (127). 

Need to enforce safety measures in in-
dustrial undertakings 
Shri Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
reduced by Rs. 100. (128). 

Need to take legislatiVe measures to 
introduce a S'llstem of gratuity for 
workers in all organised industrie, 
including plantations 
Shrl Warlor: I beg to move: 

That the Demand under thr 
head Labour and Employment be 
reduced by Rs. 100. (1281 
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Working of the evaluation and im-
plementation machinery 

Shri Warior: I beg to move: 

That the Demand under the 
head Labour and Employment be 
r!>dueed by Rs. 100. (130) 

.Need to provide houses for plantation 
IVorkers 

Shri Warior: I beg to move: 

That the Demand under the 
hp.ad Labour and Employment be 
reduced by Rs. 100. (131) 

Need to provide sufficient supply of 
water especially fOr drinking pur-
poses for plantation labour 

Shri Warlor: I beg to move: 

That the Demand under· the 
head Labour and Employment be 
reduced by Rs. 100. (132). 

Need 10 set up a National Wage Bom·d 
for Beedi and Cigar industrie., 

Shri P. Kunhan: I beg to move: 

That the Demand under the 
head Labour and Employmeut be 
reducea by Rs. 100. (133) 

.N eed fur implementation of tit •.• 
scheme of minimum wages for agn-
cultural labourers. 

Shri P. Kunhan: I lWg to move: 

That the Demand under the' 
head Labour and Employment be 
r~duced by Rs. JOO. (134) 

Failure to evolVe wage structure f01· 
Match Factory worke rs in the 
Southern Region 

Shri P. Kunhan: I ))['1( to move: 

That the D"mand under the 
head Labour and Employment be 
reduced by Rs. 100. (135) 

Need to imprOVe liuing conditions of 
Tile Workers in Southern Region. 

Shri P. Kunhan: I b(.'g to move: 
That the Demand under the 

head Labour and Employment be 
reduced by Rs. 100. (136) 

Failure to implement the scheme of 
minimum wages for handloam 
workers. 

Shri P. Kunhan: I beg to move: 

That the Demand under th., 
head Labour and Employment bl: 
reduced by Rs. 100. (137) 

Failure to solve labour dispute" 
through discussion and arbitration 

Shri Sivamurthl Swami: I heg to 
move: 

That the Demand under the 
head Other Reveonue Expenditure 
of the Nlinistry of Labour and 
Employment be reduced by 
Rs.lOO. (46) 

Need Jar opening technical schools in 
all talukas of the country to train 
the personnel for each branch of 
technical work 

Shri Sivamurtlti Swami: 
move: 

uPg to 

That the Demand under the 
h('ad Capital Outlay of the Minis-
try of Labour and Employment 
be reduced by Rs. 100. (47) 

Mr. Chairman: These eut motio~s 
are now before the House. 

Shri B. J. Singh. 

An Hon. Member: He is absent. 

Shri Priya Gupta: This is a ,ubject 
before dealing with which I would 
t'xpres...o;; a personal reaction. In our 
family set-up. WI' uSl'd to say in oue 
childhood that thl' mothpr controllPd 
th" family and"(her pious desires and 
ordl'r, W('T!' eani('d out by the mem-
bers 01 the family. But nowadays WI! 
are in a soeiety where the educate'" 
wiv,·s are superseding the dBires and 
ord!'rs of the mother. This is the re-
action I want to give. because the 
Labour Ministry has issued certain 
circulars but the other administrativ"" 
Ministries are not willing to carry 
t.hem out. They turn up and say that 
thl'y eannot he carried out 

I would like to give only two illus-
trations. Sometime in the past the 
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Deputy Chief Labour Commissioner 
(Central) told' all central trade unions 

.and railway unions that failure to give 
the increments due on certain dates to 
the Central Government empioyee~ 011 
the part of the employers would cons-
titute a ,breach of the provisions of the 
Payment of Wages Act, and action 
.should be taken against the officers 
concerned. I do not know how the 
Ministry of Railways and other Minis-
tries also kept quiet on it, We have 
been writing to the Deputy Chief La-
bour Commissioner repeatedly about 
these violations concerning stoppage 
of increments due, but no -action was 
taken. One fine morning, we found 
that the provision of the Payment of 
Wages Act was amended to cover tnt! 
5hortcomings of the railway officers 
:and other employ!.'rs. This is one illus-
tration. 

Again, sometime in the past, We 
wanted to know from the Ministry of 
Labour' as to what was the criterion 
for fixing the wage of casual labour-
a very nice word, 'casual' labour-
obtaining on the r~ilways. The Rail-
way Board said that pay is fixed undu 
the provisions of the Minimum Wages 
Act. We said 'All right. Very nice'. 
But for the pi"rpose of fixation of 
wages undCl' the Minimum W-ages Act, 
the competent authority was who? 
The Dislrict Magistrate or Deputy 
Commissioner of an unregulated Dis-
trict. In the Gazette and certain cIr-
culars, the designations of such casual 
labourers and their rate, of pay arc 
-also amlounced. I put a question to 
the Labour Ministry. Does the gang-
man, docs the trolleyman, does the 
poinlsman, do these designations also 
appeal' in the Gazette and circulars 
and in the decisions of the respective 
elistrict magistrates or deputy com-
missioners of the districts concerned, 
and have their pay beoo fixed accord-
ing to the decisions of the district 
magistrates under the provisions of 
the Minimum Wages Act? No, So, I 
told them frankly: you are the em-
ployer: you say this is the p~y YOIl 
can afford to give your trolleyman or 
gangman, but do not take the camcu-
tlage or the garb of sanctity and 

befool the public and the trade unions 
that you are doing it UJnder the provi-
sions of the Minimum Wages Act. On 
the 7th August last year, this provi-
sion of the Minimum Wages Act hbS 
also been amended to saVe the rail-
ways, 

So, I gave ~ ou the I'eaction that the 
mother is not controlling the family, 
but it is the educated wife that ~las 
taken the pl'aee of the mother and is 
superseding the desires and wishes of 
the mother, 

I have gone through some of the 
juggleries of the figures and statistics, 
and I can express my reaction like the 
reaction of the patient to the doctor, 
The doctor comes with the patho!v-
gist's report, hc takes the radiograph 
of the heart, cardiology and all that 
.ort of thing, but then the patient 
knows what his disease is, In the 
past, when these scientific instruments 
were not available', by feeling the 
nadi they could find out what the 
difficulty with the patient was, Simi-
larly, I do not bplieve in the jugglcl'Y 
of statistics, but I know that I cannot, 
as a 'labou:'er, maintain my family, 
that I cannot get an ordinary, mllll-
mum square meal, that I cannot affor.! 
to save my family from winter and 
summer by providing the minimum 
requirements of clothes, that I caunot 
imp'art education to my .. hildren, thut 
I cannot hav" a hnusp, PVpn a small 
one, to reside in. This is what I can 
understand about th .. wages givcn 13 
me, I am talking of mlllimum re-
quirpm('nts, not about luxuries, not 
about lipstick, rouge and pom"o" for 
my wife. That i. the way we also rc-
presconted befoT!' th., Central Pay 
Commission whil'h unfortunatel\' to 
our ill-luck, though manned by , per-
SOIlS Of the highest calibre, by the 
cream of the intelligence of this 
country, could not serve our purpose 
Their hands were tied, They said 
they could not go beyond the terms of 
reference. The terms of reference 
were wrong. 
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[Shri Priya Gupta] 
I told the Chairman one thing. 

Suppose Dr. B. C. Roy, a renowned 
doctor, and also Chief Minister of 
West Bengal, while attending the Con-
gress session, goes to a village, and a 
villager at 'a very long distance desir-
es that his son, who is suffering from 
protracted illness, should be examined 
by Dc. Roy. and approaches him. and 
Dr. Roy also agrees. Unfortunately, 
conveyance is not avaHable, and the 
patient on the way narrowly dies. and 
the mother is not able to fulfil her 
desire of seeing rnat her child is 
atetnded to by the renowned doctor. 
Similarly, this Pay Commission. with 
the best of bralns"'rom the side of 
economics, philosophy and cultural 
advancement, with men like the lat~ 
Dr. Siddhanta-two other Members 
arc today Me1nors of Parliament, ano 
one lady is lilso in the Cabinet-wiUl 
such good people, they could not ddi-
vel' the goods SO desired by them and 
so desired by us because the convey-
ance was not available. that is, f.h!' 
terms of reference pinned them down. 
And then, unfortunately, they 'also 
curtailed some of our amenities which 
were existing, and Willingly or un-
willingly, it is going to be implement-
ed. This: the question about the 
wage board. 

Now, about dearness allowant'e, I do 
not understand what chidilla this is, 
but I have heard people saying that 
dearness allowance cannot continue 
for months and months, years and 
years, it is rather an index of tile 
failure of the Government to put tile 
cost of living index at par. This 
dearness allowance has also been 
c!lmoufiaged by putting a part of it in 
the pay structure. A labourer before 
tile Second Pay Commission was gl't-
ing Rs. 30 plus Rs. 45 plus Rs. 5, that 
is Rs. 80 in all. and under tile second 
pay commission he is getting Rs. 75 
plus Rs. 10, that is Rs. 65. This dear-
ness allowance is placed before the 
public. In a way they have done so. 
The Government of India say that 
they appointed a Commission and 
eVl'rything was decided by the Com-

miSSion and that they were followina 
the decisions. They were not at fault. 
They are very good servants. They 
have impressed the public against the 
labourer, who say, 'our goods have not 
been delivered to us'. This is an un-
fortunate chapter in the history or 
India in its present ('ontpxt. 

Regarding dearness allowance. the 
decision was that if the cost of liv-
ing index went on rising, it will be 
given on soml' ad hoc basis. A tribu-
nal will be appointed and if the tri-
bunal finds that the ad hoc dearness 
allowance is above the requirements 
it will be curtailed and if it is less 
then it will be increased. Today the 
position is that thE' Central Govern-
ment employees can claim 17 months' 
arrears of dt·arness allowance but 
that has not been given to them. 
Nl'ither has a tribunal been "PI up for 
them. 

Then. regarding the cost of living 
index. I am not an ecunomist, 1 re-
present ol'dinary labour. But the 
housl' rent has shot up from Rs. 9 to 
R.". 1B and from Rs. 5 to Rs. 10, just 
lin the eve of the implementation of 
the Second Central Pay Commission 
recommendations. 

May I put a question to the Labour 
Minister whether the machinery which 
calculated the cost of living index 
knew that the workers who were 
given an icrease in D.A have also 
an equivalent drainage in the shape 
of doubling of the house rent, and 
whether that machinery look this 
amount for calculating the commen-
surate increase in the D.A. of the em-
ploy""s? That I. my question. 

Regarding the settlement of dis-
putes, many courts are there; many 
High Courts are there: many labour 
courts arl' there and many Labour 
Commissioners are there. Every-
thing is there. 

I have known about the Regional 
Labour Commissioners whether at 
Calcutta or Dhanbad. Within the 
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jurisdictiQn of the Northern Railway 
Union Qr the N.F. Railway lfnionfi 
whenever the provisiQns of the law in 
respect of the Factories Act, of the 
Payment of Wages Act or in respect 
of other Acts. arc violated by the 
officers. pvcn at:er repeated refer-
en~es by the labourers themselves and 
the Unions. they failed to get any 
reply. The matter was referre:! to the 
Labour Commissionerg. They said: 

-:;rr;i G:1f;;m, il~<TT i(11 ":3; 'f.\";f 'f,r 

.;rfq'f,"lT ;r~T ~ I 

I will not mention the name. They 
say, 'We are not entitled to interfere 
with the Central Government em-
ployees.' 

In a strike ("onciliation in Gorakh-
pur, one of the Conciliation Officers 
eame there. I do not want to men-
tion the name. When he came to 
GQrakhpur station, I said, 'Well, you 
have come unfortunately to eoneiliat£' 
in a dispute between one Government 
employee and a Government officer. 
It is not a sugar mill. where the 
manager would ~ome and receive you 
a t the s ~ at ion, even though you may 
be getting only Rs 500 and the Gene-
ral Manager is getting Rs. 5000. Her£' 
it is government machinery and the 
man in charge getting Rs. 2,000 will 
not care for you like the other Gene-
ral Manager get~ing Rs. 4000. This is 
a di.'pute arising betw('en the Gene-
J'" Manager and the Railway Union 
and you are the Conciliation Officer 
drawing Rs. 500. Your status is very 
low and you would not have the cour-
age to do the right thing The 
Railway Minister at the top will talk 
to the Labour Minister at the top. 
Ani your grandfather-I do nQt mean 
it in the bad sense-will catch you 
by the ear and put you right. What-
('ver the General Manager want.; to 
be done will be done.' That came true 
of the strike notice of 1956. This 
Conciliation Officer could not do any-
thing. 

I would now refer to one Dhushy-
anta-Sakuntala's part. 8hri Jagjivan 

Ram was then the Labour Minister. 
There was mention of the time lag 
between the labour commissioner an-
nouncing whether 01' not he had ac-
cepted or rejected the points and the 
Labour Minister having suggested to 
the trade union representative~ in 
these terms: the country has become 
independent. I will keep It In mind; r 
urn also an Indian as you arC' and I 
will feel for it. But when bechari 
Sakuntala lost the ring. Dhushyanta 
could not recognise her. The labour 
commissiontr took shelted ander the 
provision of slackness of time. You 
can see this unwillingness in 1956-57. 
That is the tragedy. 

Mr. Chairman: The hon. Member's 
tim" Is UP. 

Shrl Priya Gupta: Now. the PNM-
permanent negotiating machinery. 
Some friend said just now that the 
Supreme Court Judges were mostly 
busy with labour disputes, Seeing 
these things in 1951, the blessed Rail-
way Minister who was very good, 
Shri Gopalaswamy Ayyangar talked 
with Shri Jayaprakash Narayao, the 
Railway Federation Pre.,ident and 
said: let there be a marhinery to re-
solve the disputes instead of going to 
the court of law for each case. The 
Labour Minister may ltinrUy examine 
all the disputes that have come up 
before the negotiating committees. All 
the dispute.> have arisen out of failure 
On the part of the General Manager 
to apply the rules laid dDwn hy the 
Railway Board or the failure of the 
subordinate officers to follow the dl-
rectives given by the General Mana-
ger or the Railway Board. 

Mr. Chairman: The han. Member"s 
time is up. 

Shrl Prlya Gupta: In tini,hing, 
may tell yOU that thi. th&t the PNM 
was thought of ond agreed tv I;etween 
these two people. There were to be 
three tiers: one was at the zo.lal level. 
They have meetings at the district 
level and with the general Manager. 
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[Shri Priya Gupta] 
The second was at the Railway Board 
level. The third was the Tribunal. 
That tribunal never materialised. 
Even when We have agreements in the 
PNM it is being knocked down 
and not allowed to be implemented. 
On the top of that, Gov.?rnment wants 
that there should be consciousness 
'imong the labourers :mel industrial 
peace and so on. 

I come to the DAR-discipline and 
appeal rules. The hon. Minister said 
in one of his speeches while reply-
ing to Shri Samanta on the Factories 
Act Amending Bill that the same man 
could not be the charge sheeting 
officer. enquiry offic~r and punishing 
officer. Am I correct. Mr. Hathi? 

The Minister of Labour in the 
Ministrv of Labour and Employment 
(Shrl Hathi): You can ~I) on ~s you 
like. 

Shri Prlya Gupta: This ha" not been 
followed by thC' Railway Administra-
tion in the DAR procedure. Again, 
when you come to this it is a question 
on the top, of one grand father talk-
ing to anothl'r and ju.,t not taking 
notice. 

Mr. Chairman: The hon. Member's 
time is up. 

Shrl Prlya Gupta: I am coming to 
the black labour Bills which have 
been a'tempted in I!r.iO to finish the 
trade union righl, of thc railwaymen. 
They have tried and failed. Now. the:, 
haw' taken up another course. They 
have come to the Whitely Councils 
schC"JUl'. Why? I can tell you the 
r('ason. The representatives of the 
Government of India. along wi'h the 
represC'ntatives Of the employers and 
of labour. also sit at the conference .• 
of the ILO at Geneva There is great 
order and decorum there, and there 
are rules mnde in regard to the trade 
union rights. So, any curtailment of 
the Irane union ri«h's oV('r here will 
reftet"t there. and therefore, the face 

of the Government of India ani their 
representatives will be down. There-
fore, indirectly, to make the things 
ineffective to the trade unions, to· 
make the trade union rights ineffec-
tive, they are attempting to do more 
harm to us by introducing the Whitely 
Councils scheme, against the will of 
the people. That cannot b~ t'.,i('rated 
in c('rtain set-ups of labour today. 

Mr. Chairman: The hon. Member 
should conclude now 

Shri Prlya Gupta: I will finish my 
speech after saying a few words 
about the public undertakings. Take, 
for instance, the Bhilai site: plant 
where the certified standing orders 
which should govern the service con-
dition, and other things regarding 
labour have not yet been implement-
ed. Regarding housing ani the pen-
slon scheme and other aspects, the 
position is very sad. 'fh~ pc,nsion 
seehme wa, forced on thE' labourers. 
I can say lhat up-to-date 90 per cent 
of the pension optee.s hnve not go' 
their pension. Just see the system 
of giving the widows a pension. I 
have learnt that the form for filling 
up the dr:tails in respect of the 
widows is still under print! The peo-
ple have retired and their wives 
'll'if ;n: ~fT i t 

Now. take the question of labour 
partieipation in management. It is 
an indirect way of making labour 
participa.e in the management, or 
making labour a partner; it is Hire 
giving the dog a bad name and killing 
it with the threat of intimidation and 
other thing,. Tha t is how partici-
pation of labour in the management 
of industri('s is offered. If this be 
the end in view, what will happen? 
Many things may appear good and 
nice on paper. But it is the man 
im\,p who really understands the 
difficultie, :hat face labour. such a~, 
far instance. a girl of 12 yean becom-
ing a widow at the age of 13 and IlIl 
her heart's cravings being camouHaged 
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in the name ':If Tyag and Titiksha. 
Very good things can be told before 
the public to the effect that such 
things are done for the purpr.~c of 
promoting labour welfare, but the 
burning heart of the ladies can alone 
tell the true sense of the things. Simi-
larly, things relating to labour aTe 
pre"ented. I do not know how. I 
would only tell the Labour Ministry 
ond the Government of India that If 
they do not hold the reins strongly 
on hand, all the pious desires and de-
cisinos will be thwarted by the exe-
cutives of other Ministries and by th 
employers in the public and privatI! 
industrie.~ in their establishments to 
the detriment of labour. 

I may now cite one instance. In 
Shillong, the employees of the Ac-
countant-General's office have been 
.:omplaining and sending telegrams 
against the autocratic attitude and 
the provocative measures adopted 
against them. The things have com£' 
true. I have followed this thing and 
I learn that about hundreds of men 
working there have been puni.,hed 
an1 penalised for certain alJeg<.rl 
offences. I can tell you :hat if they 
are taken to be offences at all. the:.' 
arc such things which warrant 8 
simple admonition and not anythin/: 
more than that. 

Mr. Chairman: Th .. hon. MembN', 
time is up. 

Shri Priya Gupta: I am finishing, r 
can assure you that labour will offtr 
its full co-operation, but I cksiI f' that 
the word" in the law must not be 
such that you kecp anything betwecn 
the lines and thus no~ implement mea-
sure., in the cause of labour, 

Dr. Malkote: Mr. Chairman. ~ir. 1('1 
me at the outset welcome the Minister 
of State, Shri Hathi. who has joined 
the l.abour Ministry to strengthen the 
hands of thl' Labour Min:ster. I wish 
him well and offer my co-operation to 
him. At the same time, it is my duty 
tCl _. -npliment the ex-Deputy Minister 
of Labour, Shri Abid Ali, who, con-
sidering those times and those ciT-

cumstances, did bis very best without 
fe3r or favour. It was a Herculean 
task, which he discharged very well 
Let me also at the very outset congra. 
tulate the Ministry of Labour for the-
ex~eJIent work that they turned out in 
the country since independence. If' 
today we have got to judge the labour 
policies, we should go back and see 
what has happened in the country 
during these 15 years. We are today 
discus;;ing the budget after the third 
general elections and in the second. 
year of the thi rd Plan. 

17.51 hrs. 

[MR. DEPUTy-SPEAKER in the Chair.] 

I certainly congratulate the Minis-
try for what they have done in many 
fields affecting lobour and it is to their 
credit today that the man-hours lost 
has come down to the minlmulll. That 
only shows that labour today is 
better off than what they were before. 
Otherwisp, there would have been 
greater discontent. But even so, we 
have lost 45 lakh man-hours. It means 
that about 1000 workers in about 15 
factories, costing about Rs. 22 crores 
of investml'nt. arC' lying idle during 
the whole yC'ar. A poor country like 
OUTS can ill-afford to allow 15 or 16 
factories to lie idle throughout the 
yeaT in that particular manner, when 
the foreign exchange componellt is 
hilting u< ,0 hard. Apart from that, 
t.hc production that these 15 factories 
would have given for the welfare of 
the country would have gone far to 
satisfy the needs of the comm-:m man. 
It is, therefore, a mattcr of concern 
for us that we have lost about 45 lakh 
man hours even today. That should 
come down to the minimum, 

If wc turn to what is happening in 
other part< of the world, one can 
I'ealise that certain things nl'" o('('\lr-
ring and people are getting more and 
more worried as to the developnlent 
,md progress that our country is mak-
ing. Foreigners who come to our 
country and have talks with us defini-
tely tc'l us openly that we have 
imported machinery from all parts of' 
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[Dr. Melkote] 
the world and that our people are ftry 
intelligent and hard-working. There-
fore, it is a surprise to them that when 
our wage structure is so low, things 
coming from Australia. Japan and even 
England and Germany should be of a 
lesser price than what we sell in our 
own country. The reason is very 
obvious. The reason is that more and 
more production has got to come in. 

Whilst-we are talking about pro-
duction, there are very many t.hings 
that have been done by the Labour 
Ministry to improve industrial rela-
tions and participating in management 
is one of them. It is veri ca~y to 
criticise the deficiencies. What should 
happen is, we in this House should 
offer constructive suggestions:; to 
improve the situation. Thcref"u: in 
that direction, we have got to consider 
whether the labour is giving lts best 
to supply the needs of the common 
man. It is certainly a matter of 
pleasure to note that our production is 
going up every year. But is it suffi-
cient and is the efficiency as great as 
the effiCiency of any worker in the 
world? Whilst we congratulate our-
selves that the production is going UP. 
this factor that the production we arc 
having in our plants cannot be equated 
to the production in Germany or other 
countries should make us realise the 
realities of the situation. 

The production is not there. The 
next question i~, why it is not there. 
On the one side, the machinery is 
very good. We are intelligent and 
hard-working and production is going 
up. So, if better production is not 
coming. there should be some element 
of dissatisfaction somewhere. This 
dissatisfaction cannot cenai"iy be 
from the side of the management. We 
have been asking from 1958 to let U9 
know-the Mini,ter for Planning is 
also the Minister for Labour-in which 
direction all this national incr.me Is 
flowing. If we have got a democratic 
type of socialism in thi~ country, it is 
necessary that the Government policy 
should be such that the profit on pro-
duction should be so distributed that 

it should reflect in the Dational me:-
of every individual in the country. ,... 
have been promised such an informa~ 
tion from the Ministry about two 
years back. Possibly the information is 
being collected, but that information 
is still coming. 

This, to some extent, is causing a 
certain amount of dissatisfaction, 
because the workers. by and large, 
feel that the profits of their labour 
are going into the hands of very very 
f~w people. We have in our country 
s,.'l1ewhere about 35,000 industries, 
big and small. Out of tbese, it is said 
tho' about 7,000 to 10,000 are :najor 
industries on which 80 per cent of the 
('apital is being invested, whereas over 
the 25,000 medium-sized and small 
indu,triess we have invested on Iy 20 
per cent. of the capital. About these 
7,000 to 10,000 industries it is said that 
they are a family property of about 
150 or 160 people. If. therefore, such 
large profits are accumuiated l:y 11 

small group of people \\ ho can 
influence the body p(']itic it becomes R 
matter of concern for v:·, in thi~ House 
to find oul where this money is flow-
ing and whether it IS fiowing into the 
pockets of the common man. That is 
why we are making the demand that 
you should assess the situation and do 
what is npce"ary. A social lype of 
government should see that the 
national income is so properly distri-
buted by their fiscal polk,", t~J(ation 
and others. that it gets into lhe hands 
of the common man without accumu-
lating into the hands of a few people. 

Sir, in the mater of producion, 
ag3in. the code of discipline has been 
brought in. Whilst it is all right and, 
by and large, the pri 'late ",bnagc'-
ment. an' aecopting this code of dis-
cipline, I have been failing to under-
stand why this code of discipline, :10 
far a~ I am aware, ha!i not been 
accepted either bv the Posts and Tele-
graphs or the Railways Or the Defence 
and other public sec lor undertakings. 
The government industri9;} sector 
should set an example to others. 
They should not lag behind. If we 
have got to bring about the lessen-
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ing of the man-days lost due to strike 
and other things, it is :.~solutely 
necessary to impress upon the Govern-
ment that the Government should 
take measures to see that every indus-
trial sector, whether it is private or 
public, whether it be defence or P & T 
or the Railways, falls in line with 
the rest. 

If it accepts this particular policy, 
! would like to bring to the notice of 
the Government one particular factor. 
During the last general strike in 1960, 
quite a number of people were either 
discharged or di!lmissed or some puni-
tive action was taken against them. 
We pleaded that many of them were 
innocent people misled by vested 
interests including labour leaders 
themselves and that, therefore, the 
Government should be more sympa-
thetic in their cases. Of COUTSe, we 
added one clause. It was said that 
those people who participated in 
violence should not be taken back. We 
still plead before the Government that 
in the case of those who have not 
acted in a violent manner and who 
Here misled by the labour leaders, 
their cases should be sympathetically 
considered even today and they 
should be taken back. 

In this connection, may I bring to 
the notice of the Labour Minister that 
a situation is arising in our country 
where we have got to take stock of 
the situation. We have been saying, 
labour of the world unite, workeors of 
the world unite. It is perfectly all 
right. There is a certain historical 
incident that took place in our country 
which compelled us to form different 
federations in our country. You cannot 
mix up a democratic trade union with 
a non-democratic trade union. 

18 hrs. 

If Government, during tilis time, 
requests the workers not to go on 
strike and if it is the policy of the 
Government to compel the workers 
in it to join those federations which 
are recognised though they are unde-
915(Ai) LSD-10. 

mocratic and they went on a strike, 
whlllt does it expect the le.bour who 
are acting in the national interest to 
do? Should they go and beg of the 
federations who have acted in the 
adverse interests of the country to 
plead our case? What is it that Ilhese 
unions should do? It is absolutely 
necessary in our country to form diffe-
rent federations. Therefore I feel 
that a time has come when the Gov-
ernment should as a policy feel that 
in different sectors of the industry, 
whether it is private or public, diffe-
rent federations and unions should be 
recognised. That is the only way ot 
getting out of this trowble in a demo-
cratic country like India. 

In the matter of industrial disputes, 
it is a pleasure to note, that indus-
trial rela.tions have improved very 
much. The machinery that played 
this pavt with regard to the memiber-
ship verification has done its very 
best. This verification has inciden-
tally helped considerably the trade 
union organisations to set their house 
in order by maintaining proper 
records, accounts etc. It is really 
strange for me to be given to under-
stand that some of the officers woo 
implcmented this Code and these 
different enactments are themselves 
aggricved. I personaly feel the that 
the Government should look into the 
matter and see that the case of offi-
cers who implement this and improve 
industrial relations should be tackled 
and the officers should feel satisfied. 

I understand this time a training 
unit is being set up in the Ministry 
of Labour and Employment under t1lle 
Chief Labour Commissioner's Organi-
sation to train officers of Central 
Industrial Relations Machinery at 
Hyderabad. This is on page lOot the 
Ministry's Report, Volwne I. This 
training is very important and the 
trend of industrial relations in the 
country will largely depend on the 
efficacy of training which these officers 
would receive in this Unit. This is 
a project included in the Third Five 
Year Plan but unfortunately sufficient 
attention does not sem to have been 
paid by the Labour Ministry to this 
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Trainil1ill Wing. This also needs to be 
examined. 

There has been some mentioll of the 
code of efficiency and welfare in the 
Reports. I understand that some of 
the trade union organisations and 
federations are rather loatn to accept 
this just because the wages in re-
lation to the workload are not pro-
perly assessed. "Therefore the wor-
kers are feeling that if they accept 
this code of efficiency, possibly they 
will be hit. There is a feeling in this 
country that the improvement in 
production and profits that is bemg 
made is not flowing properly into the 
hands of labour. That is why this 
kind of a feeling has arisen. We as 
labour have got to give uur very b~st 
and produce in the natio.1al interest. 
We, On this side of the House, have 
been saying that it is in thE' national 
interest, in the interest of the wor-
kers themselves and in !he interest 
of the common man. Whereas by ~nd 
large production targets 'ue reached-
these things are given in this Hous,,-
some hon. Members of the Opposition 
take advantage and say that produc-
tion has gone up due to labour. It 
is no doubt that that fact is very 
correct. But to what extent are th~ 
labour themselves telling 1he workers 
to increase their production? On the 
one side working for the nation we 
have 1I0t to see that production rises, 
we have got to voice this feeling Dnd 
impress on the worker this fact on 
the other. it is equally necessary for 
U$ til Me that Governmo.!nt does its 
best in 5Ceing that profits of this pro-
dlolction flow back to l'lbour in an 
equitable manner. If this is not done 
a good deal of heartburning would 
arise, I therefore appeal that the 
hon. Labour Minister must immediate-
ly attend to this part of the question 
if production has got to go higher. 

In this connection, again the ques-
tion of holding on to thl' price line is 
very necessary. While by and l:irge 
GoverIU¥lent has been attending to 
this aspect of the question, while the 

governmental or public sector and the 
bigger private industries are attending 
10 it, the small-scale industries and 
the poor men in some of these Jhops 
Bnd establishments are .'1ot getting the 
benefit of this. There!s nobody to 
plead their cause. May r request the 
hon. Labour Minister to look into this 
aspect of the question and also '0 do 
what is just? 

There is one more uspect that I 
would like to plead befoi'e the hon. 
Minister. By and large, in fact all the 
coal mines are governed oy the laoour 
laws of the Central Government. 
Wage boards bonus commiSSIOn, in-
crease of the' cost of ('oal in orded to 
help the coal workers-all that is be-
ing done so far as (he coal min'!r is 
concerned. But the>ame type of 
facilities are not given t·) vcry mallY 
other mines which are not coal mini'S. 
I should plead with .he Government 
to see that the benefits Bl'eruing (0 the 
coal miner also flow to the other 
mines, because they are a Iso under-
ground workers and ~nanv of tbem 
suffer from the same difficulties as 
the coal miner does. 

One 01' two other points I will just 
mention. One is with regard to agri-
cultural labour. While, by and large, 
we have sympathy for agricultural 
labour, we have not advanced vpry 
much during the last ten Or fifteen 
years. It is a very difficult problem, I 
know. But it must be tackled S!llne-
how or other, and the ~ooner it is 
tackled the beUer. Agricuitural 
labour must benefit from the improve-
ment in the national income. 

Then again, with regard to minimum 
wages, we fixed them somewhere tpn 
years back. Some of 1he States <lid 
it as late as 1958 or 1959. But tvday 
with the living cost structure going up 
I feel it is necessary to revise most of 
these minimum wages, because they 
do not conform to the present trend 
in the cost of living. 

Mr. Deputy-Speaker: Th~ hOll Mem-
ber's time is up. 
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Dr. Melkote: It is a tiling which is 
urgently necessary, particularly in res-
pect of cases where the minimum 
wages were fixed more than ten years 
ago. There is consid.!rable .. blay, 
even though the implemt~ntation math-
inery has been established. I wouid 
have dealt with it at sufficient length, 
but since you have rung the bell I end 
my speech by complimenting the 
Labour Ministry and giving it mv full-
hearted support. 

Mr. Deputy-Speaker: Shri Kachha-
vaiya. 

Shri Nambiar: Are we sitti'2P till 
6-30'1 

Mr. Deputy-Speaker: Yes, we have 
10 make up Ihl' losltime. 

Shri Nambiar: That was only for 
~·eslcrd3Y· 

Mr. Deputy-Speaker: No, we have 
to make up two and a half hours. 

IItr ~ 'iR ~lf1'If (~qpJ) 
'3"lT'-<re:f 'lfffr~, If 1'('fi ~r'·n·{Vf fll"f-
ll~ ~ 'lAR 4' 'IAnf +rf fllOf 1'1' lfiTll ~r 
~ I .If f<'f11; .(. orT +rf l1'iI'~ri if; ~".'l ~ 
'fit, 'fg m~ +rr"f ~ ~ri 'lfr mcmr 
llT'ff ;;rT'ff ~ I 

"f<!i:r 'lg.;f 4' 'IAN ~ ~fI'r.r rr;'fi itHH 

"3"nf.'{Vf <:llfifT ~r t I qm ll' 6f 
~);frq'f ifTll if>T 1'('fi 'flT': g, f~ ll' rr:c:;;r~ 
~'fi"f 'fif ~f ~ I '3'~ ~lf?'f # ffA 
f'iT1l; ~l; lfiTll ~ff ~. I T<r ..rrrfi 'fif 
lltlT ~ f'fi il'llm ~r'f m<'f 'fir ifR"f f~!fr 
orrq. qrl; flllTi' ~ ~ ~ '( ~ Roll 
~crr 'It'f ~fif ij-f~ f~iJ ~~, T<r 
'fiT lfiTll ~ f.:1!fT orTil' I ~"f if; f~ d i1'T' 
f~i !l fllm lTlH 'lAfT '3''1' <til 
;fm fw IT!fT I ~11 of; me:f ~f ~~ 

mf![l1l; Ii liT nr.;rr IT!fT ~1· 'lrr?:"f t~!fT 

ITItT. (;jf't;'f 'fo~ TTH ~r fJf<'fT I lII'nI' 
~fll' ~ ~F.f lffr ~t<: ij- ~'fi ll;ij''i;l; 
1J.!lf-H:fT<'f ~ l;~ ~ ~ '3'11 l{!lf-~im'T 

if>T-m~~ I ~m~~ ~"" 
IT!fT II1r I ~ ..". ~ ~a-~ 

~ I ~if>T4'~~~~~;;flfirq 
~l!T~lT!fT~I~ ~'~m~att 
~T WRf qRiff ij- ~m I ~. mu 'flT': 

~ ~ qe:r if ~, .rw.r flr<;r-~ 
~~lIN'fi~i1'Tff ~ ~ 
"m<ll :O~ ~)~, ~ ~ imT 
iI''lfT ll~~ if>T ~R mrr.rr ~T ~ fifi 
c:~ f'fTTlf <tir '.(~~ 1':f ;r,~f .if ~i<f'fT 'iI1f~ 
'IAn: ':3'if <'ftlj i "fof lltIT IJ. if'J1 'q ITi[ ~ I 
'IA~ ~"f .,.~; :Rf "-"lfT"- ~r f<!'lfJ IT!fT, 

crT ~: mt 'flT': if ~ <rgff 'I1lt;P: 
l«T 'f<f,'S ~lT) I ~ ~ oqf;rn ll~ mfr, 
Cit qil'T 'H ~rr'fT l1W ;a"'Tl:'q "TT( ~t 

;;rTlfln f~ 'Ii ~~r ir~ q'~'iT 'lit ~ 
0f'f0'(fT I 

~f ~Tff if ~~ If-fifll'Of 'fiT llAitT 

f<:"lf or~ ~ 'frT if ~~ifT 'q~crT ~ I 

"'?:iii ~r <1'( llT":fflT <it IT~ ~ i>;f~'if Oft 
-rr<:f 't f'P-i'iT ~ ;, 'if'fi) il r;l:pfT ~ ~T 
rr~ g I ~~ ifiIT'll it Oft +rf m;mlft 
ll-.r~i 'fiT ~TffT ~ .ft +rf '3'if'fiT !JlT~ 
~Tfff ~, '3''f'tir 'im <'flIT 'l;Jn: fllOf 
llTf<'f'fi 'IA~ if fllOf 010 ~ (f!f ~ 
~ir ~ 'IA~ ~m if;< ~~ ~ f~ 

ll~?:l;) ~r f~.,. ~l ~T'fT ~ 'IAn: I1'iI''i;T 
~m T~ ~ I ~"' ~~~'''f it .( 'Q'Ttrif; 
~nrf lle"lf' lI'it~ if; ~~ ~l;ur ~1!f'fT 
~"TT~ I 

ll""lf' 1I' ~1iI if '3';;';;f 'I' 'fTlf'fo 'flT': if 
I!;'fi ifOf<: 'l;J<'fT fllOf ~ ~r ~r fllOf t. I 
'3'11 fll"f if 'q~ i:'iTR 11'iI'~ 'fiTll rn 
IIf I '3''1' 'qr< i:'iTR ~i if; ~ 
il~T !f'iTTT 'ffnm it. ~ 'l<'T~. if I 

'3'11 fll"f <tiT 'l;JIOf ~ ~rt; m'f m<'f 'fiT 
<;;ifT 'l;Jl1f ifT 'q,!fiT g I ifif '"' m 
ri"n ~ri!~ if; 'lm OfT 'H ~~f f~IIiT
l:pf llif t, ~?:~ it. ..rrrr) if; 'lm om: ,., 
i!llrl: If~t if; OfT 11~ ~~ t ~ ~ 
rrli ~ ~l; '3';:A; ~ ~~ Uo'I' ;it ~ 
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~ ~fifi'f ~r <mr 'liT f~T ;f ifitT 
,!ilT I "Iii ~r '!~ ifitT gt 
~ IT' mqifiT <rnmilT "iffiRfT 

~ I ~«<liT 1!~ ~ ~ ~ f'li Cff; flf;;r 
;;rq tfri if 'if<'T ~T ¥:fT ~T f~ lITf"l"!i 
;f ~C'!i if; ;;rm) ~ w f'li ll'f; 1l'~ 
'liT 'ilfTifT ~, ~r t<rn '3"i1<ffr o;m 'Ii;:;tT 

'l"i"ifT ~ f~r Cff; ~ ~ ~i't ~, ~~ 
CfT~ Cff; f~ 'liT <R '!i<m ~ ~ I 

~C'!i it ;;r"ttrT ;{ 'liiIT f'li ~l'lit f~ ~r 
~i'f <f9T 'Ii~ ,,!'lil'fT ~"ttrT I f~ lfTI<'f'f. 
if "'W f'li ll:1f lI'~<: ~ >;fR 5lf ~ 'Ii~ 
'liT ,,!m if;f~ ~ll'T'?, I ~R 'fof.T 
f'li ~it 'll1 'lfCA" 'f'fTifT t ~m~ >;fl'T 
~if 'ilfA ~T >;fR ~~ <r~ if 5lf >;fl'T 'liT 
~ e ~ ~ far. >;fl'T flf"T <ri ~Fr. if; ~T~ 
;;rr~ or.<: ~ f. I Ttl'lT ~T g>;fT I TrI<f.r 
'ilfA ~ ~T lft I ~"f 'iI1A '1' Tr1fi;9' 
'f~T ~r 'Ifcrrr <RTlIT I Cff, flf"T .;rn! 

'ITT <R ~r ~ I '3'>No ~ f.,.,.. f""" 
~ ~ ~, ~tf<:<rT' ~T l'fIl? I n:ar. om'f'f 
fORT'liT 'fTI1 lfTlJT m;;r ¥:fT ~ ~A 
;n;;t~: f~ it 'l~ ti I ~ Cf'f'f f'OO<'TT 
'liT ~'m< 'Cfi'T 'lIT ~T I 'f'"'fT ;{ f'liiT 
ltiT "'W far. Cff, '3"oN f~ ~ ~ 
ifll'Tfar. rr=r't <r;;~ qc:R'f ;;rm,~ ~ I ~ 
mq ;:j' wm ~ffi '!f'f>?: 'liT ~T ;;r;;~ 
u.f ~ lft!; I CfT'1 ~ lff, l'!<T ~ ~ 
~gm>;fR ~~r.rTor.<: 
m~11 ll:~T ~T ~l'l <n:ll: 'liT OTT tf~ 
~T ~ ~;n:q; ~T tll'R 0TTifT 

;n'f~ I ~rT 'liT ~ ~ ifitT 
~T<ft ~ ~T '3"'f'IiT ~ ~iIT<'T ~~ 
ltiT molll' ~ '1' ll'T ~iIT<'T m '1' 
~r ~T OTR'T ~ifT ~ I flf"TT it ~ 
!fi"f '!f'lil<: if; '1~ 'ITT <f<'Ta- ~ I 

~ f~ if; ~ ifi'tt "fro ar.<:ifT ~ 
~T ~11 ~ g f'li '3'~T ~~ ~~ 

f~ OTT"!!; m '3"~T '3'~ ~1J6 fl10AT 
~I~~~~~tfll; 
f'c'li if; <'Illf "fTrT rn it; <rR '1fT 'IiTlf 

'1'q;{~~~OTT~~ 
~ffl ~, '3''f'IiTf;;.m;r f~T ~ ~, '3'ififiT 
'IiTlf '1' ifitT ~T OTR'T ~ I ~l'lT ~ 
~ 0TCf ~. '!it ~ ~T ~ 
ll'T 'liTt ~mT >;f'"W lfFr.T >;fTffi ~ ~T 
~C'!i it; OT) ~ ~ffl ~ ~ a1 ~ 
flf"T ~;r;:n ~ m-ifi'f ~l'!'rT 'liT ifitT ~T 
orrffi ~ I IT;f H Y, ';> if; "!i'fTCf if ~ 
~, HY,\!j it ,,!'fRj if ~T~, Hq ft. 
'¥T'ff # i'!fT t fit; ~ m-r'f if 
~ear. if; ;;r"rlf ar.~~ ar.T fCfOTll'T CA"R 
ft. f~ i!~eT ;;.; ar.r "f~ lfl.J >;fi, ~<f.T 
~¥T flf"T 'ITT lft: >;fi''''~ ~eT ft. 
({l~l'f if TrT'IiT ;f~'f 'frIO!<: f'lllT llllT I 

n;ar. n;'Ii >;fir ~T ~T ~A ;f ~'f ~m if 
ar.TI1 ar.7~ ,~'ifT' 'l'T'I' '3'ififiT ;f~'f 
fl1'1i1T rlT I ~ifi'f ll1n: 'iT ifiWar.~T 
~)i't ~, 5lfT'7- 'iT om'f'f ~Ta- ~, '3'ilar.) tJ;'Ii 
~) ~cT ifitT ~T orrnT t >;fiT >;flfr w.;:c:I 
~T 'ITT orrnT ~ ~t ~T ~ 'i1(rT 
~T orrnT g I ~ ~T ~~cT ~ if ar.t 
'!f'IiTT 'liT 'fiR;~t, ar.t '!far.r< if; ~ri 
o.rif; rtfa- if >;f~ ;;rT~ ~ >;f"', >;flf' 
fm ~~ ~ ~C:T ~ 'ITT ~T orrnT ~ ~r 
~ ~T ~T omft g I ~l'l '!far.rr 'liT 
OT) '1~ 'ffiT ~,lff, olar. 'firT ~ >;fi, ll'l 
<R ~RT 'CfTfg~ I ~~ lf~rT if <f91 
;l~Tq;~T~ I 

n;ar. ~1If >;fR -q. ~ ~ 
"TWIT ~ I 5lfr't ~ if; qi!t ~ ~R 
If t!;ifi iT go ~ l!f1!' 'Ifcrrr <r;r1ll'T 
If'IlT ~ I ~T ~'"W g-f far. '1f.t; lff, 
~ <fit i!t 'ITCf'f CA"T t, ~~ mit 
~m:orror.<:~ ~Tf'1l1'T"fT"!!; I ~ ~€.xx 
if ~ c; ;q1ffif if; f~ ~T <T"f ar.r q-~Il'l 
fIRe '1< li Cff,t lflI'T >;f)<: irr m¥:f 'iff<: 

'IT''f om~ 'ITT ti I li:f '3'il ;;rllfT ~ 'lif;T 
f'li ~11 ~'f if; ~<: ~, ~11 'lTCA" <tt 
~ ~ ~, I lff, 'lfCA" ~1IT't q-~ ~ 
q;rr ~ I ~~ ~ if f.if <reTlfT lfll'T fit; 
~~ rTI1 fuf; 'lfTt ;;rT ~C'!i ~ rr;;rr ~, ~ 



9345 Demands JYAISTHA 16, 1884 (SAKA) for Grants 

~m~,~T~ m~,~ifiTf 
~r~~~ I ~;;rcmrifiTTf~ 
~ Wf'I'T ~T '1~ ~ ~ ~ m 1'!11; I 

~r't: <f~ ~ <r-'IT gm 'IWf, ~~;; 
'f~W ifiT ifi1!T~ ~ ;rifT g~T ~q;;, ~ 
v~ iJ ~;;T g~T ~q;; ~ ~T ;;~r ~ 
lJ~, ~ ift ;; f~m ;;rm; Iff. fm 
~ifiT<mf~ I 

It't ifilf;; ifiT ffiNll'" lIfl' ~ fifi ~ 
~"'r ~R:"'r <mft if; '1;1~ ~i!'fi" tre'Wf 
'fiW ~ I ~ ifiT ;;rar m-st~ ~\crr 
i <1"T 1f'iT~ Hi'TT<'T on;; "'" f~ fcmr 
~R\'~. ~ if; ~it~~ 
~ mfilr~T irflTlIn: ~ I iP'f ~1 ~ 
~ ~ffi~ ~T, ir'l' W. mNT ~ I 

~~lIQ.~f'fo~~~ ~ 
.m~m<:~if;~ f~ 
~ ~ I Ii' ~ t.rr ~ ~ 
fif ~ ;; ~t, {1Jif; f~ lIQ. ~"'r 
~ ~ 'ifI~ ~ We"'r ~"'r ifT lIT ~T 
flr.r iII lIT ~R:"'r, 11<:<rnT 'fomI'RT ~r 
lIT tTH"~I'i1ft, fifi1JT ~T ~ ifiT lti'tt 
ifimfTiIT ~ I ~iT ~ W-T ~ 
~ m '3'1J 'foircT it flr.r ~ 
it, ~ it m ~ if; 01:l'fiR 
~ ~ ~h: ~ 'fo<:, f1f<'r oro ifi, 
f.!vf'q rn ~ iri ~ ~ ~h: 
WW'f <tiT ~ ~m;f~~ I 

~ 4"srrf.m' ~ if; m it ~ ~ 
~R:I~;l "l'lft~T"fm 
f, c; if; ~ ~ 00 flr.rffi lTT <rn 
~ 'fo<: ~ ~ I ~ iP'f f'ffirm'f ifiT 
~~~~~ I m'!f~ 
~if:~_m<:t.fif;~ 

if;f<;l'lff;;r;r~..rr~~~ 

WR " ~ ~ ~ (l't ~ 11~ 
lfiT~~~~I~m~ 
m ~ 1ft ~ ~"'r ;;mit ~ Rif ~ 
~ qr(T1f ~ qm t I 'RifiT ~ 

~ ~if;f.l'1'(~'fmiJtlm 

~"" <n<rT ~ffi ~ I ;;rar ~ iJ ~ 
~ t fifi ~Tl1r;; ~"\lrn oTifi ~ ~ 
<:Q:"'r ~ (l'1 ,,~n: fl1\iaT t fifi f.l1 ro ifi'{, 
~ ~ ~T ~ l{T omfT ~, ~ ~ 

crT~~~ 'fo<:~~ IlfR~"'r 
~ ~;;T (I ~ ~Tl1R"'r ~ ~ 
iIT ~ fuif ififl:Rrr ~ ifi"'r ~ 
~r, (l'1 <rn ~ q.~ ~ ~ to fior1 ifit 
ifilf~;;nmt I ~q~'for"fr:;r~ 

~r.r"'r~ I ~~r if~~"'r~ 
~ ~ fifi ~ 1f'iT[<: 'ff1!~fG<f; ~ 
~ ~~, :am 0lJ'W1T (l't t 
~ ~ oTifi ~lf 'fir ~T ~ ~ I 

~ cm=ir :;r) ~ ~fG<f; ~~ 
~ ~ g '3"iflir ~ W- iIr.rr 
~ ~ ~lJif; ~ <i.rt 9;f"~T lI"iP':r 
flfilfT 'I'F!T 'ifl'fiir I 

1{ lff. * ~ ~ f'fi iPI~ <i.r ~ 
mr <f.t W- if!;;r 'ifl'fiir f'fo f:;rq ~r 
;ft 1{~ to -or ~ lJ~ OR ~ 
~ I 1{ lIfl'"lfT lfirnT ~r ~ f'ti fl1<'ii if; 
~ ~i ~ ~i!'fi" if; Olff'mi <i.r 
;;'r'RT~'fir ~c~<ftm~"rfif;;; 
~;:fllTt<i.r'l~~ ~fl{ll'T~ 

~ I lI'iI ;;ir <m'Wf f'Pn ~ ~ lI'iI OfT 
~ ~RT ~ I ~ lti'tt f>rtflfi 
'RT 'J1TlWIT i (l'r '3'1Jif; f~ ~i1T 
t?;'tiWf f"fI<T ~ ~ I lff. ;;ir 
'm'lTFf flfilfT ~ g I ~ 

11:;r~ ~~ ~ ~ ~ '3"I"it;Jffi 
g Ilff. 'm'mf 'R iIffl ~ I l~, 
11'M'R, ~, m;;, 7Jl"'I1lf, ~~'t<, 
~'t7, <rT'IU ~ it l'l'n:T fl1;:fi if; 
~ ~t lI"f.1T ... ~ ... WlIT'ffi' ""l 

~~ I f.l1-.p.f ~ if; ""llTt'" ~ 1-
(l'r ~ ~ ~ fit;" 'f"foR ~~, ~'flft 
:it ~ ~ f.l1 ~ I ;;rar fir-r ~ 
if ~ ~ t't ;;mit ~ (l't ~ ~. 
~ f.!; ~ !fF't'f ~~, f.l1 II'lI'T If01: 
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[l!OI"l' ~~ ~ 'Ii"~flf] 
l'fifia- ~, ~e'I'> ~r 'fi'1:ifT, ~ ;:fT ~r 

'Iii' q ~f lJ:t~;::jf ~r 
f<::~~Tf~~1 

..ri P" ~ ~ : 4-. llF. ~ 
'm"CIT ~ fop llF. ~r Ifwrm~, llfi 'f~T ~RT 
~ ~ l1o"lf ~~;r it <::~:jf oi; ~r 
'f>lf:;m:1' ~, ~r ;:ff'f m;:r i:t 'f);:p:r 
~ flf"IT ~ I llF. ;:fT irg;.;n;;f gmfr 
~e'I'> ~~ 'li"f ~ I -4. "l'~ ir l1i<T 
~T ~ fir. ~r lp.."lf "rVl '" .:~~ if, 
'f>lf.m=t t, To'f~ ,,) ~) it 'Rf 
<fr~ f~ 'for l<l!i"f fif."llT 1fRT 

~I 

J:f llF. 'lfr 'I'>VIT 'I'TF."IT ~ f'li" f<mR 
~r ~, ~r ~f ",,1; ft 'All: f1['f~; f"fll 
~ ~1f <iri 'fBT ;;r-rr ~, ~ f"rir ,,) 
~;;r <ili;;rffi 'ifffm I o;mr ~r 
~ mil ':r'f tl:r;;r~' ~ 'AT~ ~ ,,) if 
if.q.;r 'fT' lf~)~ ~ t. I 'ff'I'>[ ~ 

<f 'EfT it ;fo "" ~>rTT~' t m ~~ l1fr,' 
~ I ,.,.if. ;;r;;;iT 'Ii"[ ~rt f~ri >f.I 
Clf<f~T ~) ifr<r[ ? I Ii' 'I'TF."IT ~ f~ s> .. 
,,[ mq- 'I'>T ~lTR;;rrTl. 'Ah" 1fT f'f;m;:r 
r" ~r lf~" ;;fm~, T-lif, f~ ,,) o;wr 
if;;r orTi ;;r-rrii I 

'3';i~'f if, If;;r~ o;mr ~q rmrR 
~, '3"f'r.T lfTTf 'fl(iT ~ m. .f;f +II' ~[ 
f~ 'fl(iT I m7 ~lifflm: ~r ~e'I'> <rRT 
~r ~ f~ lTq. Z, 01'1'> 'ff;T t. I lTHr 1f) 

'fo[ ~1:~[ ~f 1fT(f[ ~, '3"l'f.T 'fTlf f"fllT 
1fRT ~ i;rf'fOi'l' T-l~; <!"fT~ [0: flioijr;:ii 
If. 9;flf"f ~r ~t'fT ~ I ll~ 01'1'> 'f~T ~ 
'An: ~m ~ irT'fr 'ifIf~ I m or~ 
~~ f~~w'<fi '1" o;wr 'Ii") 9;flf"f 'fi'~T 

~I 

Shri Oza (Surendranagar): While 
initiating the debate an the Demands 
for Grants of this Ministry, the hon. 
Minister referred to Whdt he callt'd-
and to a certain extent, I agree with 
him-the satisfactory .,Iate of in-
dustrial relations prevailing in this 
country particularly in the last year, 
that is, 1961. It is true f.hat if we 
('ompare the number of man days lost 
in 1961 with those lost in 1960, it 
has definitely gone down. As he 
rightly pointed out, l!l60 was in a 
way peculiar because Ihe Central 
Government employees went on strike. 
But even as compared with the year 
J959, we can derive ~ome :.atisfaetion 
that the number of man days lost 
has gone down. If we take the iigure 
of 1958, it was 7·8 million and, :J~ he 
pointed out, in 1961, it was ~·5 million. 
So, in a way he is justified in deriving 
some satisfaction about this feature of 
industrial relations prev:liling in this 
country, but I must frankly "dmit that 
I do not share th" same "mount of 
sa tisfaction. 

We should ask this :J,uest.ion of our-
selves, whether this industrial peace 
has resulted because of 1ny coniitruc-
tive co-operation between labour and 
management {or the attainment of 
l'ommon and socially desir'lble ends ~s 
pointed out in the report. If w~ a,k 
this question, and if We are honest to 
ourselves, We will have to .ay nn, It is 
nOt because of that. On :!1e ·cor:.tu.ry 
We have been seeing that a sense of 
apathy, a sense of 3ullenness is pre-
vailing in the working dass today and 
for sO many reasons. J~or that I no 
not at all put the blame at the doors of 
the Government. Far frnm it. Gov-
ernment has also a share in it, lout I 
was not going to say that the entire 
blame lay with the Government. The 
blame can be apportioned a·180 amongst 
the employees and ",~ employers 
to a certain extent. 

We know that the trade..tnion move-
ment in this country is 1I0t as strong 
as it ought to be. Unfortunately, as 
we have been seeing, it ;5 politics .. ori-
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ented. There are as many types of 
trade unions in this country as there 
are political parties. As \Jointed out 
by Dr. Melkote, suppo~e th~re is a 
fundamental difference between two 
federations, one can understand that 
they cannot join hands, cannot put 
their shoulders together, a.1d they 
have got to run on different lines, that 
is those We believe :n a democratic 
way of living and those wbo do not 
believe in that. Barring these two 
types of federations having fundam(:n-
tal differenCe in their approac l.es, 
there is no reason why there should be 
as many types of federat.io:1s .s there' 
are political parties in this country. 
Because of the weak trade unIOn move-
ment, labour today is not :n a good 
position to bargain with the ,·mployers, 
and the result in the 'lltimate allalysis 
is that the working ria,s IN which 
the politit-al parties pl'Of~ss 10 work is 
the ultimate sufferer. 

If We look at the statistics g,ven in 
the Indian Labour Statisti~s 1961 Wl' 
find a very happy featuI'c thp.t' the 
number of unions registered ill this 
country is going up very r'lpicily. In 
1947-4B the number of )'t!gis~ered tn.de 
unions in this country was 2,766 with 
a total membership of llllions submit-
ting returns of 16,62,929. 5ttatlily 
this number has gone up, and in 195B-
59, according to the figu)'e.; in thi, 
book, there were 10,228 re6istered tradc' 
unions with a total meml)~rship of 
36,47,148. But if we refer to the Ilum-
bel' of federations to which the!.e 
unions arc affiliated Jnd thpir tntal 
membership, we find a ')<!ry s~ri state 
of affairs. On page 127 of the book 
we find that the number of fedt'ratiC'ns 
submitting returns in 1947-~8 was 12, 
while in 1958-59 it has gone to 52. 
Thc number of affiliated unions in 
1947-48 was 502. Today even though 
there is a very big leap forward in the 
number of registered trade unions, to 
10,228 as I said. The number of affiliat .. 
ed unions has gone up to only ;]69; 
from 502 to 1169. So, the rest of the 
trade unions are not affiliatl'!d to 
federations submitting returns to Gov-
ernment. This is the state of affairs. 

So, if the working class ill this ('Ol'n-
try today is not in a very sound con-
dition to bargain with the employers, 
the blame is partly to be laid at the 
doors of those persons who are in 
charge of the working "Jf t he trade 
union movement in this country. U 
it were not so, if the llumb~r of man-
days lost, as has been pointed out by 
the hon. Minister in his report has gone 
down by half as compar'~d to thc p'e-
vious years-because the year 1958 is 
a peculiar ye.ar with which we ean 
have no comparison-the production 
would have gone up by twice in those 
very factories. In 1958, Ill" number cf 
man-days lost was 7.8 millilll1 while 
in 1961 it was 4.9 million. Jr, spite of 
that, becaUSe the workers nrc l'->t en-
thused, they did not feci .....• 

Shri Nanda: Production in what 
industry? 

Shri Oza: Industrial prodllct;on in 
those factories. When Ihe mall-days 
lost wen' half, then the industl'ial 
production should have gOIlC' up. I 
agree, it has gone up, hut not to the 
same extent as was ex:.>cckd because 
there was lack of enthu3!',s.u on thl' 
part of th" industrial w~rk2I's. ThEY 
had not that full and "ctiv'_' lO-
operation with the management ;" the 
discharge of thl'il' duti", of s!~ppi ... g up 
production. 

Ali sorts of traJe union WOI kt,rs 
whether working in fhe INTUC or 
PSP or other institutions, they all say 
that there is lot of dl'lay in dlsp,,~il1g 
of labour disputes that arise from time 
to time between the employers ~B'J the 
employed. Not that there ...... "0 
labour disputes. But ;o'l1e::mes there 
is peace following storm. But who 
knows that a storm In3y 110t follow 
peace. This cannot be ,,11 1VlCd to 
continue the way in which they con-
tinue today for all the labour leaders 
have un~nimously pointed OUt thaI 
things are not Quite happy, :IS happy 
:IS they should be, becauJ!l there arc 
so many problems pending, waiting for 
Quick disposal. The working class has 
to go from pillar to post seeking ~olu
lion. It takes a lot of time lor 901u-
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[Shri Oza] 
tion. They have got to refer it to ~he 
tribunal; they have to get the award. 
Then, they have to g(!t the Imple-
mentation. They have to wait for all 
that for a pretty long time. Then, 
there are the High Court.s and tbe 
Supreme Court. 1 think it would (·x-
haust the patience of any healthy trade 
union man. 1 think the time has come 
when we should all put our :,eads to-
gether and find out what we ~an do to 
eliminate all this delay in the process. 

The working class and the trade 
union movement have also got a 
national responsibility. Tl,c employers 
are also responsible for til;; ';tate c.f 
affairs, if the production does not rise 
as we expect it to do in this country. 

Shri Prabhat Kar gave the itlstance 
of a jute mill where the worker who 
gave evidence before th:! Jute Wage 
Board was subsequently called by the 
Labour Officer and thcn he wa, miss-
ing. I know something personally 

about the case; but I do r.ot want to 
go into the details. 

But, if this attitud-e of the em-
ployers continues, this outrnodeo>d atti-
tude of the employers against the 
working class continues, I do lIot think 
we will be able to enthuse the WClk-
ing class in this task of stepping up 
production in this country which we 
badly are in need of. So, if w,' want 
to see that the workers play their role 
properly, the employers shah also 
have to come forward and change their 
attitude fundamentaly. They should 
not cling to what is an outmo(hd at-
titude towards the problem of "lbour. 

Sir, I should like to continue. 
Mr. Deputy-Speakp.r: He may con-

tinue tomorrow. 
18.30 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
.Tune 7, 1962/Jyaistha 17, 1884 (Sakal. 


